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LEGISLATIVE ASSEMBLY.
Friday, 20th April, 1934.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham
Chetty) in the Chair.

MEMBER SWORN.

Mr. Narayan Raghavan Pillai, M.L.A. (Government of India: Nomi-
nated official).

QUESTIONE AND ANSWERS.

REPLACEMENT AFTEE THREE YEARS OF CLERKS WORKING IN THE APPOINTMENT
SecTiONS OF THE PosTAL CIRCLE OYFICES.

776. *Maulvi Muhammad Shatee Daoodi: (a) Is it a fact that there is
» standing rule that clerks working in the appointment sections of post
officeg are required to be replaced after three years?

(b) If so, are Government prepared to consider the advisability of
adhering to the same principle in respect of similar appointments in the
Circle Offices?

The Honourable Sir Frank Noyce: (a) No; there is now no section in
s post office designated the appointment section, and only the clerk in
a (Genera] or First Class Post Office who deals with staff cases is required
to be replaced after three years.

(b) Does not arise.

TRANSFER OF THE INVESTIGATING INSPECTORS ATTACHED TO THE PUNJAB
Postan CiroLE OFFICE. .

777. *Maulvi Muhammad Shafee Daoodi: (a) Is it a fact that there
is a standing order to the effect that Investigating Inspectors attached to
Circle Offices should be transferred after five years’ stay at one station?

(b) Is it & fact that one of the Investigating Inspectors attached to the
Punjab Circle Offices is working in that capacity for the last six years, and
is being further retained for six months more for the present?

() 1f so, do Government propose to intercede in the matter and see that
the rules are rigidly followed in his case by ordering his immediate transfer?

The Honourable 8ir Frank Noyce: (a) Yes, but on account of the exist-
ing financial stringency such orders have been temporarily held in suspense
and transfers are being made only in the cases in which they are consi-
dered by the Head of the Circle to be specially desirable.

(b) The facts are substantially as stated by the Honourable Member.

(¢) No. The Honourable Member is referred to the reply given to part
(a) of his question. ‘

( 4199 ) i
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TRANSFER OF THE PRESENT SORTING INSPEOTOR ATTACHED TO THE PuUNJaAB
PostaL CIrcLE OFFICE.

778. *Maulvi Muhammad Shafee Daoodi: (a) Will Government plense
state the duties assignad to the sorting inspectors attached to Circle Offices,
and whether there is any specific ruling governing the duration of stay
a6 & sorting inspector ?

(b) Is it o fact that the present sorting inspector, attuched to the
Punjab Circle office, has displayed splendid achievement in reducing the
expenditure incurred in the Railway Mail Service to a considerable extent,
and was once recommended for nomination as a Superintendent?

(c) Isitalso a fact that the transfer of the snid sorting inspector has
been ordered just after he had served in this capacity for five years,
rendering meritorious services, whereas another investigating inspector of
the Punjab Circle Office who has utterly failed in carrying out his duties
efficiently, is retained in the circle office for an extended period?

(d) If the facts are as stated above, do Government propose to enquire
into the causes of such differential treatment and to do justice to the
man concerned ?

The Honourable 8Sir Frank Noyoce: (a) As regards the first part, a state-
ment briefly explaining the duties of a Sorting Inspector is laid on the
tuble. The reply to the second purt is in the negative,

(b) to (d). Government have no information. The matter is within
the discretion of the Postmaster-General, Punjab and North West Frontier,
to whom a copy of the question and of this reply is being sent for sueh
action as he may consider necessary.

Statemend.

The principal duty of a Sorting Inspector is to supervise the work dome in the
Borting Branch of the Postmaster-General's office and to see that the sorting lists
of each sorting section and office in the Circle are corrected up to date. A sorting
Inspector may be deputed to visit occasionally the more important sorting sections
and offices in the Circle with a view to suggest improvements in sorting arrangements,
to discuss such arrangements with ather officers, to make enquiries about the detention
of mails, or to do amy other work that may be required of him by the Postmaster-
Genaral.

DELBMITATION OF CONSTITUENCIES FOR THE PROVINCIAL AND CENTRAL
LEGISLATURES.

770. *Birdar Harbans Singh Brar: (a) Will Government please state
the spade work so far done by the Reforms Office in the matter of deli-
mitation of counstituencies for the Provincial and Central Legislatures
under the White Paper scheme?

(b) Is it a fact that provincial conclusions have been arrived at regarding
the constitueneies for some of the Provinces at least?

(c) Is it also a fact that the tentative provisional conclusions arrived
at some six months ago have been radically altered, as far as some of the
Provinces are concerned, during the last few weeks? Will Government
be pleased to state the reasons for this, with special reference to the Punjab?

(d) What is the procedure proposed to be adopted regarding a final
decision in this matter?
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() Do Government propose to invite publio co-operation,—as was dene
regarding franchise—by issuing a questionnaire and inviting memeranda
and evidence thereon, or not?

(f) Do Government propose to make the provisional conclusions public
immediately, so that public criticism may be invited before taking a final
decision ?

The Honourable Sir Brojendra Mitter: («), (b) and (c). As the
Honourable Member is aware, no proposals for the delimitation
of constituencies were included in the White Paper; nor have any
instructions yet been given hy His Majesty's Government for work
on that part of the electoral scheme to be taken up. In the meantime,
purely by way of exploration and without ian any way prejudging
Parliamentary deoisions on the future franchise, some preliminary
examination of the delimitation of  constituences has been made by
Provincial Governments. This preparatory work has not been controlled
by the Government of India who are not in a position to supply informa-
tion of the progress achieved province by province.

(d), (¢) and (f). No decisions have yet been taken as regards the proce-

ure to be sdopted for framing proposnls for the delimitation of consti-
tuencies.

APPOINTMENT OF TRADE COMMISSIONERS.

780. *Sirdar Harbans Singh Brar: (a) Will Government please state
the mumber of countries in which they have appointed Trade Commissionars
or Deputy Trade Commissioners?

(b) How many of them were recruited from the services, and how
many from amongst non-officials?

(¢) Do Guvernment propose to appoint some more Trade Gommmussioners
in countries where there nre none at present and to limit the selection
thereof to officials, or not?

(d) Who is the Trade Commissioner at Hamburg in Germany? Whas
post did he hold before his present appointment?

The Honourable Sir Joseph Bhore: (a) Two, namely, England and
Germany. There is a Trade Commissioner and a Deputy Trade Commis-
sioner in London, and one Trade Commissioner at Hamburg.

(b) All the three officers were recruited from the Indian Civil Service.

(¢) A scheme has been sanctioned for the appointment of Trade Com-
missioners abroad, but further progress with the scheme has been held in
abeyance for the present on grounds of financial stringency. Tt is not
proposed to appoint officials only to these posts.

(d) The Indian Trade Commissioner at Hamburg is Mr. S. N. Gupta
of the Indian Civil Service in Bengal. Previous to his appointment to
this post, he was holding the post of Deputy Trade Commissioner. TLondoen.

GENERAL ELECTION OF THE LEGISLATIVE ASSEMBLY.

781. *Birdar Harbans Singh Brar: Will Government nlease state the
date or dates on which the general election for this House is likely to take

place?

A
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The Honourable 8ir Brojendra Mitter: The Honourable Member is

referred to the answer which I gave to Mr. Maswood Ahmad on Baturday,
the 14th instant.

DEPUTY SRORETARIES, UNDER SECRETARIES AND ASSISTANT SEOCRRTARIES
IN THE GOVERNMENT OF INDIA DEPARTMENTS. :

782. *8irdar Harbans Singh Brar: Will Government please state the
number of Deputy Secretaries, Under Secretaries and Assistant Secretaries
in the different departments of the Government of India? How many of
them are recruited from the services and how many from amongst non
officials ?

The Honourable Sir Harry Haig: A statement containing the informa-
tion is laid on the table. All the officers entered in the statement have
been recruited from the services

Statement showing the number of Deputy Secretarics, Under Secretariss and Assistant
Secretaries or officers of equal status, in the several Departments of the Government of
India and the source from which they have been recrusted.

No. of No. of No. of
Deputy Under Assistant
Name of Department. Secretaries or | Secretaries or | Secretaries or
officers of officers of officers of
equal status. | equal status. | equal status.
Home 1 1 1
Foreign and Political 3 1 2
Finanee . . . . . . . 1 1 2
Armmy . . . . . 1 1 1
Legislative 1 2
Commerce ) 1 1 (eo- 2
offioio)
Reilway (Railway Board) . . ] 5 |
Education, Health and Lands i 2 . 1
Industries and Labour . . | 1 | 1 2
Finavcial Adviser, Military Finance . | 5 ' 5
|
Legislative Assembly Department . . | . ' 1
Imperial Council of Agriculturel Research ! . 1
t. '
!
Reforms Office . . . 1 ‘ .e 1
1] : . |
| !
Total . s | e




QUESTIONS AND ANSWERS,

SALT MANUFACTURING WORKS IN INDIA.

783. *Mr. Sitakanta Mahapatra: Will Government be pleased to state:
(a) the names of the salt manufacturing works in India, province by

province, with their location;

4203

(b) how many of these are being conducted by Government and
how many by private concerns;
(c¢) how many of these are making profits and how many are running
at a loss; and
(d) the quantity of salt produced in India by each of these concerns ?

The Honourable Sir George Schuster: (a), (¢c) and (d).

There are 676

salt works in India and an attempt to secure the information asked for
in these parts of the question would involve an expenditure of time and
trouble entirely disproportionate to the value of the results obtained.

(b) Of the total number of salt works mentioned, 18 are Government

concerns.

SALT MANUFACTURING WORKS IN INDIA.

784. *Mr. Sitakanta Mahapatra: Will Government be pleased to state:

(a) the number of salt manufacturing concerns in India before 1931,
and whether any increment in number has been made since

then;

(b) the quantity of salt manufactured in India before 1981 and the
increase if any, in the quantity since the protective duty on
salt has been imposed ?

The Honourable 8ir George Schuster: (z) I would invite attention to
my reply to the Honourable Member'’s starred question No. 788.

(b) A statement is laid on the table.

Statement showing quantities of salt manufactured in British India (excluding Aden).

Northern India Salt
Revenue Depart-
ment.

Bombay
Bind
Composi-
tion duty
Areas.
Burma
Direct
duty
Areas.
Total

Quantity of salt manufactured during the years

1928-29.

Mds.

1,23,69,457 i

1,37,32,616
8,40,840
1,21,02,368
48,556

6,09,842

. | 3,07,08,478

1929-30. 1930-31. .1931-32. 1932-33.
Mds. Mds. Mds. Mds.

1,12,80,094 | 1,38,82,071 | 1,28,24,127 | 1,20,16,284
1,39,18,322 | 1,31,12,942 | 1,00,96,863 | 1,13,46,501
9,88,567 9,04,941 | 12,07,476 | 13,657,845
1,13,74,205 | 98,75,646 | 1,46,43,604 | 1,28,47,622
38,226 44,217 43,022 46,691
4,86,174 5,34,542| 6,33,3186 7,43,908
3,80,85,6068 | 3,83.54,359 | 4,03,48,301 | 3,83,58,841
Before the imsosition of the After the i mposition of

additional import the additional import

duty. duty.
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DEvELOPMENT 0% INLAND SouncEs o¥ Savr SuppLY IN INDIA.

785. *Mr. Sttakanta Mahapatra: Will Government be pleased to state
what they have done to implement the recommendation of the Indian Tariff
Board on the salt industry to develop inland sources of salt supply in India
to sufficient!y ‘supply the Bengal market with rail-borne salt?

The Honourable Sir George Schuster: The attention of the Honourable
Member is invited to the reports of the Central Board of Revenue, on the
working of the Salt (Additional Import Duty) Act for the years 1981, 1982
and 1933, copies of which have been supplied to the Members of the
Indian Legislature and copies of which have also been placed in the
Library of the House.

DEVELOPMENT OF THE SOURCES OF SALT SUPPLY IN ORISSA.

786. *Mr. Sitakanta Mahapatra: Will Government be pleased to state
what action has been taken by them to develop the sources of salt supply
in Orissa, which were found suitable by Mr. C. H. Pitt, who investigated
the question ?

The Honourable 8ir George Schuster: The information is being obtained
and will be laid on the table, in due course.

REQUEST BY THE RAJA SAHEB OF PARIRUD yorR HELP TO START A SALT
Faorory oN THE CHILKA LaAkE.

787. *Mr. Sitakanta Mahapatra: (a) Wil Government be pleased to
state if it is a fact that the Raja Saheb of Parikud approached them for help
to start a salt factory on Chilka Lake ?

(b) If the answer to part (a) be in the affirmative, what was the decision
taken by Government on that request ? '

The Honourable Sir George Schuster: (¢) The Raju approached the
Bihar and Orissa Government in 1932 in the matter.

.(b) The Local Government granted a license to the Raja for the manu-
facture of Karkatch+salt at Gurubai on the Chilka Lake and allowed him
a monopoly for five venrs for the manufacture of that type of salt
in the district of Puri. The Local Government also expressed their
willingness to pay for the entire cost of the preventive staff for three years
in the event of the manufacture being started.

" Mv. B. Das: May I enquire whether Government will subsidise part
of the money which they have now set apart for the development of salt
sources in Bengal and Orissa from their central fund ?

. The Honourable 8ir George Schuster: I did not clearly follow my
Honourable friend’s question. In any case, T think I should have notice
of the question, and also remind him that the Resolution on the S8alt
policy is to be discussed in this Assembly and that we shall not decide

ovr policy until the Resolution is disposed of.

Mr. G. Morgan: When is the Resolution expected to be discussed and
disposed of ? In the next Bimla Session ?
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The Houourable 8ir George Schuster: Yes, Sir. In the mext Bimla
Bession. e

DEVELOPMENT OF THE SOUROES OF SALT SUPPLY IN ORISSA.

788. *Mir. Sitakanta Mahapatra: (a) Will Government be pleased to
state if it is a fact that the Government of Bihar and Orissa are spending the
amount received from salt duty on general administration instead of in
developing the sources of salt supply in Orissa ?

(b) If the reply to part (a) above be in the affirmative, do Government
propose to consider the desirability of holding the amount due to the Bihar
and Orissa Government in their hands and spendmg it on developing salt
supply sources in Orissa ?

The Honourable 8ir George Schuster: (a) The attention of the Honour-
able Member is invited to paragraph 12 of the Report of the Central Board
of Revenue, on the working of the Balt (Additional Import Duty) .Act,
for the year 1932, a copy of which was given to each Member of the
Indian Legislature in March last year and a copy of which has also been
placed in the Library.

(b) Government do not propose to take any action in the matter until
after the proposed discussion of the subject in the Legislative Assembly
has taken place.

AMOUNT RECEIVED BY THE BIHAR AND ORISSA GOVERNMENT FROM THE SALT
ImpoRT DUTY.

789. *Mr. Sitakanta Mahapatra: Will Government be pleased to state
what sum of money the Bihar and Orissa Government have received ﬁ'om
the salt import duty up to date ?

The Honourable Sir George Schuster: The amoumt so far paid to the
Government of Bihar and Orissa, on account of their share of the addi-
tional import duty on foreign salt, is Rs. 6,65,000 as follows:

Rs. .
103182 . .+ . . ... 2,88,500
1932-33 . . e« .+« o . 319,200
1933-34 (April to Scptombor, 988 . . . . . 62,300

Total . 6,85,000

Mr. K. 0. Neogy: May I invite my Honourable fnend on this occasion
to make a statement for the guidance of his successor that the Resolution
regarding the Salt Import Duty was agreed to be postponed to the next
Simla Session on the understanding that the proceeds of the additional
import duty shall not be distributed .among the Provinces till the dmcua-
gion of the Resolution has taken place? '

The Honourable Sir George Schuster: That, Sir, was the understand-
ing, and I am glad to confirm it.
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Mr. Gaya Prasad 8ingh: What steps have the Government of India
taken to see that the sum of money given to the Government of Bihar is
ear-marked for the special purpose for which it has been allotted ?

The Honourable Sir George 8Schuster: The Government of India took
the steps which they promised in the Assembly of conveying to the
Government of Bihar a copy of the Debate in the Assembly on the
matter; beyond that the Government of India have not taken any steps.

Mr. Gaya Prasad 8ingh: Are the Government of India aware that the
Bihar Government have appropriated the money for general purposes
instead of keeping it for the development of salt industry in that
Provinoe ?

The Honourable 8ir George Schuster: 1 think my Honourable friend's
statement is approximately correct.

Mr. Gaya Prasad 8ingh: What steps do the Government of India
propose to take to see that the amount which has been spent on general
purposes should be tauken back and ear-marked for the purpose for which
the money was given to the Provincial Government ?

The Honourable 8ir George Schuster: The Government of India
propose to allow the matter to be discussed in this Assembly and to
decide on their steps after that discussion.

SALT MANUFACTURE ON THE SEA CoAST OF ORISSA.

790, *Mr. Sitakanta Mahapatra: (a) Will Government be pleased to
state if it is a fact that since the enquiry by Mr. Pitt, anocher officer of the
Government of India, Mr. Ayyangar was deputed to enquire into the possi-
bilities of salt manufacture on the sea board of Bengal? If so, what was
the result of his investigations ?

(b) Did he go to Orissa? If not, why not?

(c) Do Government contemplate making any further enquiry into the
possibilities of salt manufacture either on a commercial scale or on a cottage
industry basis on the sea coast of Orissa ?

The Honourable Sir George Schuster: (a) No, Mr. Rajagopala Ayyangar
was deputed to Bengal and Orissa not to enquire into the possibilities of
salt manufacture on the Ses Board of Bengal, but to examine the possi-
bilities of a more economical arrangement for conducting salt preventive
work in those areas.

(b) Mr. Ayyangar did go to Orissa.

(¢) The Government of India do not at present contemplate any fur-
ther enquiry.

Mr. Sitakanta Mahapatra: Is any report of Mr. Ayyangar available in
the Library? .

The Honourable Sir George Schuster: That was purely a departmental
report,.
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- PaYMENT ox TEE SaLT IMPORT DUTY TO ORISSA ON ITS SEPARATION.

791. *Mr. Sitakanta Mahapatra: When Orissa is constituted into a
separate province is it proposed that the Government of Bihar and Orissa
hand over to the Orissa Government their portion of money from the salt
import duty that the Bihar and Orissa Government have spent on general
administration ?

The Honourable Sir George Schuster: The question is hypothetical and,
‘therefore, calls for no answer.

RBTRENCHMENT OF ORIYAS IN THE INOOME-TAX DEPARTMENT, BIHAR AND
ORISSA.

792. *Mr. Bitakanta Mahapatra: (g) Will Government be pleased to
state if two officers in the personnel of the Income-tax Department in
Bihar and Orissa were retrenched in 1932 ?

(b) Are Government aware that this meant 50 per cent retrenchment
of Oriya representation in the personnel of the Income-tax Department ?

(¢) Is it a fact that the Oriya Peoples Association protested against this
measure? If 8o, what was the reply given to them ?

(d) Is it a faet that the Central Board of Revenue acceded to the request
of the Commissioner of Income-tax, Bihar and Orissa to allow him a free
band to retrench three officers ?

(e) Is it a fact that the Commissioner of Income tax, Bihar and Orissa,
first served the officers with notices to quit, allowing scarcely a fortnight’s
time, and that it was after some correspondence between the Member,
Central Board of Revenue and Mr. B. Das, and the consequent intervention
of the Central Board of Revenue 1hat the order was cancelled ?

() Is it a fact that mo regular and open proceedings were drawn up
against these officers, nor were they allowed any opportunify to clear
up their position ?

(9) 1f it is a fact that the Commissioner of Income-tax, Bihar and Orissa,
was authorised to retrench three officers, what happened to the third one?

(h) Is it a fact that there was at least one other Income-tax officer in
Bihar and Oriesa who, in spite of his increment having been stopped,
promotions withheld and pay reduced, safely escaped retrenchment ?

. The Honourable Sir George Schuster: (a) Not two but three Income-
tax Officers were retrenched in the Income-tax Department, Bihar and

Orissa in 1932.
(b) Yes.
(c) Yes. No reply was given.

.(d) The Commissioner effected the retrenchment in accordance with
“the orders of the Government of India.

{¢) Beventeen days’ notice was given by the Commissioner to the
.officers brought under retrenchment. The amswer to the seeond part - of
the question is in the negative.
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() Yes; under the retrenchment rules it was not necessary to draw up
regular proceedings. Retrenchment is not a punishment.

(9) All three were retrenched.
'(A) The Government have no information on this point.

RETRENCHMENT OF ORIYAS IN THE INCOME-TAX DEPARTMENT, BIHAR AND
ORissa.

793. *Mr. Sitakanta Mahapatra: Will Government be pleased to state
the principle on which the retrenchment of two officers in the Income-tax
Department in Bihar and Orissa has been carried out ?

The Honourable Sir George Schuster: The officers were retrenched in
accordance with the principles laid down by. the Government of India
which are confidential.

CHANCE GIVEN TO ONE MUNNA LarL, TEmporaRY Goops CLERK, NORTH
WESTEREN RAILWAY, TO BEAPPEAR IN THE REFRESHER COURSE.

794. *Bhagat Ohandi Mal Gola: Are Government aware that Munna
Lall, temporary Goods Clerk, North Western Railway, having failed in the
Refresher Course in one attempt was given another chance to reappear
in it? If so, will Government please state whether the other staff of the
same class were allowed to do so? If not, why not?

Mr, P, R Rau: (overnment have no information. The matter
complained of is entirely within the competence of the Local Railway Ad-
ministration, and Government do not propose to interfere.

Pandit Satyendra Nath 8en: Is it a fact that the Refresher course is
intended to refresh the memory of candidates and that no candidate is

bound to pass any examination relating to that course for the continuity of
his service.

Mr. P. R. Rat: I want notice of the question.

AMENDMENT OF APPEAL RULES APPLICABLE TO RATLWAY EMPLOYEERS.

705, *Bhagat Ohandi Mal Gola: (a) Are Government aware that the
Divisional Buperintendent North Western Railway, Delhi, vide his letters
No. 729/E./24/240 and No. 248 of the 16th September and the 18th
December, 1980, respectively, informed the ez-employees on appeal that
the final decision in such cases lay within the competence of the Divisional
Buperintendent? If so, will Government please state what course is open
for the appellants in cases in which neither the Divisional Superintendent,
nor the Agent, entertaing the appeals, nor is any reply given to the
aggrieved petitioners?

(b) Are Government aware that the temporary staff of the North
Western Railway, working against permanent vacancies, appealed to the
Agent as well as to the Railway Board, up to 1832 but to no avail? If
: 80, will ‘Government please state how the Railway authoritiss say “‘the
event occurred several years back’’? .
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: *(c) Are UGovernment aware that the temporary staff was appointed to
clear up the old arrears and to be ultimately confirmed, provided they
carried out their duties satisfactorily and to the entire satisfaction of their
immediate officers? If so, will Government please state why sympathetic
consideération was not given to their services ?

(d) Will Government please state what steps, if any, are being taken
to safeguard the interests of their staff by amending suitably the rules of

appeal ?

Mr. P. BR. Rau: (a) As regards the first part of the question, Govern--
ment are not aware of the circumstances in the particular case cited. As
regards thie second part, the rules provide that if an appeal lies to higher
authority in any case, a lower authority may not withhold the appeal
except on grounds which are specified in the appeal rules. Government
have, moreover, recently issued instructions that the employees should
always be informed of the decision on his appeal.

(b) and (¢). From the question to which my Honourable friend
alludes, it appeared that the events referred to occurred in 1929 or 1930.
So far as (Government are aware, no appeals lie to the Railway Board.
The question is one entirely within the competence of the North Western
.Ratielrv;ay Administration to decide, and Government are not prepared to
interfere.

(d) Government are not aware that any special steps are necessary.
If my Honourable friend has any practical suggestions to make,
Government will be quite prepered to give them the most careful
consideration. :

Pandit Satyendra Nath Sen: Is it not a fact that in many Divisions on
the FEast Indian Railway, there is a general complaint as regards the’
entertainment and disposal of appeals ? :

Mr. P. R. Rau: I am aware that my Honourable friend has made that
complaint in the House very often.

'ALLEGED IRRRGULARITIES IN FILLING UP THE APPOINTMENTS OF THE
’ i PoSTMASTERS-GENERAL.

. 798, *Rao Bahadur 8. R. Pandit: (¢) Has the attention of Government
veen drawn to an editorial note in The Daily News of Nagpur, dated the
98rd of March, 1934, in respect of some grave irregularities committed in
filling up the appointments of the Postmasters-General, Class 1, consequent
to the elevation of Mr. G. V. Bewoor, 1.C.8., to the post of the Director-

(General of Posts and Telegraphs ? -

(b) Wil' Government be plensed to state if the facts mentioned in the
aforesaid article are, or are not, true and whether the appointment of Mr.
A. Brokenshaw as officiating Postmaster-General is not in direct contraven-
tion of the Notificntion No. S. A.-194/82-IL, dated the 8th February, 1934,
published in the Gazette of India, No. 6 (Part I), dated New Delhi, the
10th February, 1984, and containing definite and clear rules mnde by the
Governor General in Council regulating the pramotion #o the ten pogte ?t
Postmaster-General ? oot
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(0) Wil Government be pleased to state if any representations in this
conmection were made to the Director General of Posts and Telegraphs,
New Delhi, &nd, if so, what reply was given to them?

(@) If the allegations of injustice, irregularities, etc., be true, will Gov-
ernment be pleased to state what steps they propose to take to remedy
the same?

The Honourable Sir Frank Noyce: (a) Government have seen the note
in question, but do not admit that any irregularity was committed in
making the appointments of Postmasters-General.

(b) It is a fact that Mr. A. Brokenshaw, Director of Telegraph
Engineering, Bortibay Circle, has been appointed to officiate as Postmuster-
General, Madras Circle. This appointment is not, however, in contraven-
tion of the rules published in the notification, dated the 8th February,
1934. It is within the terms of rule 1 of those Rules. Rule 8 (b) of those
rules merely prescribes the minimum number of 11 administrative posts
for officers of the Superior Telegraph Engineering Branch who were
serving in the Indian Telegraph Department on the 818t March, 1914, and it
does not prohibit the provision of more than 11 posts for officers of that
Branch if Government consider this necessary in the interests of setvice.
Mr. Brokenshaw is an officer who was in service in the old Tndian Tele-
graph Department on the 31st March, 1914,

(o) Yes; in reply to a telegram from the Postal Officers Association,
the attention of that body was invited to the rules published in the noti-
fication, dated the 8th February, 1934, and they were informed that theé
appointment of Mr. Brokenshaw was made in accordance with rule 1 of
those rules and that the Director-General regretted that he was unable to
recommend to Government that that appointment should be reconsidered.

(d) Does not arise in view of the replies to parts (a), (b) and (3).

Starr CLERK OF THE DELHI GENERAL PosT OrrIon.

797. *Bhal Parma Nand: (a) Is it a fact that a resolution of ‘no confi-
dence’ in the staff clerk of the Delhi General Post Office, at pregent wotk-
ing a8 an officiating accountant in the same office, was passed by the Hindu
Posts and Telegraphs Conference held at Lahore in December, 1988, on
account of his taking an active part in introducing communalism it the
Postal Department?

(b) Have Government received a copy of the said resolution? If so,
what action have they taken to stop his activities?

(¢) Is it & fact that he has put in 88 years’ service so far and being a
Muslim has neither been retired nor retrenched, while non-Muslim officers
in similar circumstances have been retired ?

The Honourable Sir Frank Noyce: (¢) and (¢). Government have no
{nformation. .

The reply to the first of the question is i th‘ tive and
the(:’;sond pa.rtyaoes not nrhe.pm ¢ m © negative
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RE-TRANSFER OF TEE MusLiM Town INspeEoTOR OF Posr Omcls WROM
DeLHI To HissAR.

708. *Bhai Parma Nand: Is it a fact that a Muslim Town Inspector
who was some time ago transferred from Hissar to Delhi as a punishment
for his activities agamst non- Mushm staff, has again been re-transferred to
Hissar?

(b) Is it a fact that under the orders of the Postmaster-General, Delhi,
he was not to be posted to Hissar and Gurgaon? If so, why has he not
been transferred to a Division other than Hissar and Gurgaon?

The Honourable Sir Frank Noyce: («) and (b). Goverument have no
information. The matter is one with which the Postmaster-General,
Punjab an! North-West Frontier. to whom a copv of this question is
being sent, is competent to deal.

REF¥USAL OF PASSPORT TO SARDAR AMARSINGH BAMRAL TO VISIT JAPAN.

799. *Mr. Gaya Prasad Singh (on behalf of Sardar Sant Singh): (a) Is
it a fact that Sardar Amar Singh Bamral applied for a passport to Japan
to push the sale of suntonin in that country?

(b) Why was the passport refused to Sardar Amar Singh Bamral?

(¢) Was there any danger apprebended if Sardar Amar Singh Bamral
had gone to Japan on purely commercial purposes ?

The Honourable Sir Harry Haig: (a) Yes.

(b) and (c). T understand that a passport has been refused by the
Punjab Government in view of his pust activities, both in and outside
India, which render the grant of such facilities undesirable.

Mr. Gaya Prasad Singh: Do T understand Government to say that the
passport was refused by the Punjul, Government in view of the activities
of this gentleman outside India?

The Honourable Sir Harry Haig: Yes, Sir, that is what T said in part.

Mr. Gaya Prasad Singh: Mav 1 know what is the’ nature of his acti-
vities outside India to which reference has been made?

The Honourable Sir Harry Halg: T am afraid I cannot give details.

Mr. 8. 0. Mitra: Was this gentleman ever convicted of any offence in
India or outside India? TIf so, was it for any violent crime or any other
thing ?

The Honourable Sir Harry Haig: In October, 1930. he was sentenced
in Delhi to four months’ rigorous imprisonment.

Mr. Gaya Prasad Singh: May I know under what law or for what
offence he was convicted? Was it in connection with the Congress
movement or the Civil Disobedience Movement ?

The Honourable Sir Harry Haig: He was prosecuted for a seditious
speech,
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" Mr. 8. 0. Mitra: I think I understood the Honourable Member to' s&y’
that it was due to his activities abroad and not for any conviction in
India that his passport was refused. Is that correct ?

The Honourable 8ir Harry Halg: No, Sir, that is not correct. My
angwer was, ‘‘in view of his past activities both in and outside India’’.

 Mr. Gaya Prasad Singh: Will Government grant a passport to this
gontleman if the Japanese Consul General in India assures the Govern-
ment of India that he will not interest himself in any political movement
whﬂe m Jopan?

" The Honourable Sir Harry Haig: The Japanese Consul General is
ebviously not in a position to give any such assurance. :

. -ELECTION OF THE STANDING COMMITTEE ON ROADS.

Mr. President (Tne Honourab'e Sir Shanmukham Chetty): I have to
inform the Assembly that the following Members have been elected to the
Standing Committee on Roads, namely:

(1) Khan Bahadur H. M. Wilayatullah,
(3) BRao Bahadur 8. R. Pandit,
(8) Mr. G. Morgan,
(4) Mr. P. G. Reddi,
(5) Haji Chaudhury Muhammad Ismail Khan, and
(6) Mr. N. R. Gunjal.

THE HINDU MARRIAGES DISSOLUTION BILL.

PETITIONS LAID ON THE TABLE.

Becretary of the Assembly: Sir, under Standing Order 78, 1 have to
report that & petitions, as per statement laid on the table, have been
received relating to the Bill to remove certain doubts regarding the
dissohition of marrages of persons professing the Hindu religion, which was
introduced in the Legislative Assembly on the 27th January, 1981, by .8ir
Hari S8ingh Gour.

Petitions relating to the Bill to remove certain doubts regarding the ducohmo» of marriages of
.+ . pereons professing the Hindu religion, which was sntroduced in the Legislative Aessembly
on the 27th January, 1931.

Nnmfber District or Town. Provinoe.
. of
signatories
11 Gauhati. - Assam
' 8 Do. . . Do.
170 Do. . Do.
381 . B . Do.
2,235 . Do.’



THE HINDU TEMPLE ENTRY DISABILITIES REMOVAL BILL.

PrTITiONS LAID ON THE TABLE.

Becretary of the Assembly: Sir, under Standing Order 78, I have to
report that 89 petitions as per statement laid on the table have been
received relating to the Bill to remove the disabilities of the so-called
Depressed Classes in regard to entry into Hindu temples, which was
introduced in the Legislative Assembly on the 24th March, 1938, by
Mr. C. 8. Ranga Iyer.

Petitions relating to the Bill to remove the disabilities of the so-called Depressed Olasses in
regard to entry snto Hindu temples, which was introduced in the Legislative Assembly
on the 24th March, 1933.

Number
of Distriot or Town. Provinoe.
signatories.
11 Surat . . . . . Bombay. "
11  Ahmedabad . . . . Deo.
3 Do. . Do.
25 Do.
9 Bhonigar Do.
2 Do.
9 Dakore . . Do.
9 Ahmedabad . Do.
9 Dwarka Do.
[ Do. Do.
4 Jafarabad Do.
9 Kundla Do.
9 Nathadwar Do.
9 Palam . Do.
9 Petlad . Do.
0 R palkanol Do.
9 ] .
9 iramgeum . .
9 ceee Do. °*
12 Ahmedabad . . Do.
4,136 . Do.
8 Nellore Madras
2 Do. Do.
4 Do. Do.
4 Do. Do.
5 Do. Do.
16 QGuntur Do.
[ Do. Do.
22 Do. Do.
10 Do. Do.
6 Do. Do.
14 Do. Do.
253 ‘oo
28 .
17
9 Gauhati. Assam.
176 Do. . Do.
1.136 Do.
6,082 :
O —————— -

(-.'. . ‘213 )



HE MATCHES (EXCISE DUTY) BILL.

Mr. President (The Honourable Sir Shenmukham Chetty): The House
will now resume consideration of the following motion moved by the
Honourable Sir George Schuster on the 19th April, 1934: '

‘*“That the Bill to provide for the imposition and collection of an excise duty om
‘wmitches, ‘as reported by the Belect Committee, be taken into consideration.”

Mr. K. 0. Neogy (Duacca Division: Non-Muhammadan Rural): Sir, it
is not possible at any time to be enthusiastic over any measure of texa-
tion, particularly when that measure has the effect of increasing the price
of & ‘necessity of life by a hundred per cent all .at once. But, at.the
wemve time, 1 must admit that I am not prepared to take the responsi-
bility for opposing this Bill. The only redeeming feature about the
measure, as far as I can see, is the unanimous support that it got from the
Select Committee, a support which was granted in consultation with the
manufacturing interests concerned. And,.so far as 1 have been able to

find out, the Bill has not evoked any large mcmsure of opposition in the
Press either.

Now, Sir, there is only one point to which I should like to turn just
for a few moments, and that is the point raised in the minute. appended
to the report by six Honourable Members of the Committee. Reference
has already been made to that point, and I only want to reinforce the
observations made in that minute of dissent.

8ir, the Honourable the Finance Member in his Budget speech laid
before the House the scheme that he proposes to follow in this matter.
We are at one with him in thinking that if this measure is to be passed,
it has got to be made effective in its administration, and for that reason
we must provide Government with necessary powers to see that
there i8 no leakage and that there is no illicit import of matches from
any State into British India upon which no corresponding excise duty
has been paid. For that reason we are in perfect agreement with the
provision of clause 7 in the Bill. We have already incorporated a similar
provision in the Sugar (Excise Duty) Bill, but I am not quite clear as to
the exact reasons that have led Government into putting forward two
diffarent proposals in regard to two measures of the same kind. In regard
to the Sugar (Excise Duty) Bill, Government are content to take the
power to prohibit the importation of sugar from the Indian States unless
a corresponding excise duty has bcen paid upon it. But, here, in the
cage of matches, we find that Government are embarking on a policy of
joint action in which the States are expected to come. into line with Bri-
tish India. In the case of those States which have got:a match indus-
try, they are expected to hand over to the Government of India the pro-
ceeds of any corresponding excise which they may levy, and the proceeds
of the taxation both in British Indis and in the Indian States will be dis-
tributed on either a consumption basis or on a population basis to the
Indian Btates. My Honourable friend has no doubt pointed out that
huving regard to the fact that the duty that is being sought to be imposed
on matches is very high, the temptation for smuggling would be far
greater in this case than in the case of sugar. Apart from that I do not
find any other reason that could possibly support this differential treat-
mept of the two cases. I find that, in the case of those States that join

( 4214 )
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in this understanding, the proceeds of the taxation will be distributed
among the States of this class on an estimated consumption basis. That
is what my Honourable friend said: but those States which have no match
industry of any kind arc also entitled to claim a share of the taxation
that we are going to enable the Government to raise by thig Bill; and
here comes in another small point, because I find that in seeking to dis-
tribute a proportion of the proceeds among the States which have no
industry, the basis which my Honourable friend proposes to adopt 1is
not that of consurnption, but of population basis. I do not know whether
my Honourable friecnd makes any distinction between the consumption
basis and the population basis, because 1 find that one of the points made
in the minute to which I have referred is that the standards of consump-
tion vary between British India and the States. But that is a small
point. I should like my Honourable friend clearly to explain to the
House the reason why a new departure in this particular manner is heing
made by Government. The House is uware that the Butler Committee
devote onc chapter of its Report to the financial relations at present sub-
eisting between British India and the Indian States, and there they recom-
mend that an inquiry should be made into the claims of the States that
they are entitled to a share of the taxation which is imposed by the Bri-
tish Indian Legislature, but which is paid by the people of the States as
much as British Indien subjects. I do not know whether any expert
inquiry has taken place under that particular recommendation; but I know
that there was a special committee appointed by Government. I think,
in 1980, a Committee, presided over by Mr. Nind, went into this matter
and the report is available in the Library of this House. As far as I
remember, that Committee came to the conclusion that the States con-
tribution to tha British Indian Exchequer under the head *‘customs’
slone is in the neighbourhood of about six crores of rupees annually.
As against this, if you try to assess the legitimate) contribution that cun
be expected from the States towards the Imperial burdens it will not be
more than two crores or so—I am speaking entirely from memory. So
the States have already a claim to a very large proportion of the taxation
raised by the British Indian Legislature. And I should like to know from
my Honourable friend as to whether it is in consequence of that claim
that my Honourable friend is making this concession. . . . .

The Honourable Sir George Schuster (Finance Member): Certainly not.

Mr. K. 0. Neogy: I am very glad to have that assurance, because I
thought that we might be creating a very dangerous precedent. This is
not the only excise that the Governmant of India have impesed. There
is, for instance, the cxcise on kerosene, not to mention the excise on
pctrol and the excise on sugar which we have agreed to impose by the
measure we passed two days ago. I should like my Honourable friend
to tell this House the reasons why he seeks to differentiate, the case of
other excises from this particular excise, and I should like my Honourable
fricnd also to tell us as to how he proposes to meet the claims of States,
gupposing they come up to Government and cite this as a precedent and
ask for some relief in respect of their share of contribution to the British
Indian taxation either in the shape of indirect taxation like customs or
in the shape of any excise. I should, further, like to know how many
States in India have at the present moment got any match industry of
any consequence and what proportion of the total production in India is
baing manufactured- in those States. Then, again, when T turn to the
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calculations which my Honourable friend makes ot the distribution that
he will have to make. 1 find that whereas he expects a total collection of
three crores under this head, he expects to diatribute Rs. 70 lakhs among
the States: this gives us very nearly 77 per cent for British India as
against a little more than 23 per cent roughly for the Indian States; but
1 have a recollection that in the report of the Committee which was pre-
sided over by Mr. Nind, the different commodities through which taxa-
tion is paid by the Indian States were classified under various heads,
and one of the classes—the largest, indeed, of the classes, which they
cxamined was in respect of the articles which are in universal use. In
respect of that category of articles, the r-commendation of that Committee
was that the States could legitimately ask for no more, than 20 per cent
of the proceeds; and I may just mention that articles like salt, kerosenc
and similar articles which are in universal use find place in that parti-
cular class; and I should, therefore, like my Honourable friend to tell this
House a8 to why it is that he proposes a higher proportion for distribution
to the Indian States than what was recommended in the Nind Commit-
tee in a similar case. It is because [ think that we may be up against
future difficulties if we were to agree to such a departure in policy being
adopted by the Government that I want to have a fuller discussion of this
particular point than has so fur taken place. So far as the question of
Federation goes, I do not know whether we are entitled to take inte ac-
count what the future may hold in respect of constitutional reforms.
We have to deal with the present situation, and I think considerations,
that have buen advanced in regard to the position that might arise under
o Federal Constitution, should be dismissed from our minds. I am not
disposed to take the view that Government should hold their hands and
must not seek to impose any taxation in those sphures which were con-
templated by the Parliamentary authorities to appertain to the federal
sphere of taxation in future. At the same time, I am also not prepared
to take into consideration any argument that may be put forward by my
Honourable friend that the claims, to which I have referred, as being put
forward by the Statcs, will bs automatically adjusted when the Federa-
tion comes into bejpg, and, therefore, as it is only for a temporary period
thut we are legislating, we need not taks this particular argument vary
much into account. 1 take it, Sir, that if and when Federation comes,
there will be amplc, time for us to consider these points, but I do not
think that the Government have made out a strong case yet for the pur-
pose of imposing a taxation in British India, not merely for the benafit
of the British Indian Exchequer, but also for the benefit of the Indian
States Exchequer.

Mr. N. M. Joshi (Nominated Non-official): Mr. President, I rise to
oppose the motion which the House has been discussing. In my speech on
the motion that the Bill be referred to a Select Committee, I had stated
my grounds for opposing the imposition of this excise duty, and after
reading the Report and considering the few changes which the Select Com-
mittee have made, I see no justificatior to change my attitude towards
this taxation. I feel that the tax is wrong in principle, and I also feel
that the tax is excessive. 1 admit that the Select Commiittee has re-
duced the tax by four annas per gross and it has also reduced the mini-
mum amount. Still 1 feel that the tax is very excessive, cverr though
I admit that in some cases the excise duty is justifiable.
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8ir, I also agree with my friend, Mr. Neogy, that the imposition of
this tax and the distribution of part of the proceeds among the States is
likely to create difficulties for the future Federation. The Finance Mem-
ber made light of these difficulties, and he stated that the amounts which
would be disributed to different States would not be a material addition
to the resources of those States. Sir, I do not take that view. I feel
that even an addition of a hundred thousand or two hundred thousand,—
and, perhaps, in the case of the larger States the amount may be larger,
—these additions will, I hold, be so material to the present resources of
the States that it will not be easy to get the rulers of the States to agree
to part with this source of revenue in favour of Federation. I therefore,
feel that it is a great mistake for the Government of India to make this
arrangement at this stage. I have also a fear like my friend, Mr. Neogy,
that hereafter the States will insist upon their securing sharcs of every
tuxation which the Government of India may impose. From this point
of view, I think it is a wrong policy to make an arrangement with the
Indian States. I fully realise that, when making an arrangement with
the Indian States, there will be somea difficulty, but I should have pre-
ferred to have met these difficulties somehow, instead of making an
arrangement with the Indian States at this time and creating what we may
cegard a great difficulty in the way of the establishment of Federation.

Sir, before T close, I would like to say a word to the members of the
Sclect Committee as regards the procedure followed in the writing of their
Report. I say, like my friend, Mr. B. Das, that the Select Committee,
by not making the evidence available to the House, has placed this House
in a difficult position. Yesterday, I listened carefully to the speech of
my friend, Mr. Raju, who was a member of the Select Committee. He
stated that some people who are at presemt conducting the industry have
given certain undertakings. The Finance Member said yesterday that
the tclegram which he mentioned was circulated to Members. As J
stated yesterday, I had read that telegram, but I did not find in that
telegram one condition which my friend, Mr. Raju, mentioned in his
gpeech. Mr. Raju stated that one of the undertakings which the manu-
facturers of matches had agreed was to Indianise their superior staff. I
did not see that condition in the telegram. The resultis . . . .

The Honourable Sir George Schuster: That, I think, was not discussed
with the witnesses in the Select Committee. That is a matter on which
Members of the Government made certain statements to the Seleet Com-

mittee.

Mr. N. M. Joshi: My point in raising this question is this, that the
House is in a difficult position. Certain undertakings had been given,
some are given to Government and some to the Selact Committee, with
the result that we are in a very difficult position. Up till now, we do
not know what all the undertakings are. Are the undertakings com-
plete by the condition stated in the telegram and also one more under-
taking which the Finance Member has stated? I feel somehow in my
mind that I am not sure whether I know all the undertakings which have
been given. I would, therefore, suggest to the members of the Select
Committez that when they decide to refuse to this House information
on their own responsibility, they should consider their responsibility to the
House. My friend, Mr. Mitra, yesterday told us that the Select Com-
mittee did not take evidence of certain people, but they had held certain

B2
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informal consultations with certain people. That is not what is stated in
the Report. What the Report states is this:

“We have also had the advantage of hearing the evidence of representatives of the
main interests engaged in the match industry in India.”

Either the Report does not state what actually happened, or the account
of what actually happened given by Mr. Mitra is inaccurate. Kither the
ovidence was given as stated in the Report, or it was not given.

In the first place, 1 feel,—and your decision on this position supports
me on the whole,—that whatever is made available to the Select Com-
mittee by way of information should be made available to this House.
You have in your wisdom left the wisdom to the Select Committee to
decide what materinl should be made available to the House. Now, Sir,
in the first place, I feel that even taking the Constitution, the Standing
Orders and yourruling, a Select Committee of the House is not permitted
to hold consultations with people who are not members of the Select Com-
mittee. There are some members of the Selest Committee who say thay
held consultations with them; the Report says evidence was given. 1 am,
therefore, in a difficulty. I shall, therefore, state what I feel taking into
consideration both the alternatives. I shall take the alternative that the
Select Committee held consultation with some members of the public. T
feel that the Select Committee has really no right, under our constitu-
tion, to hold consultations with people who are not members of this Legis-
lature. The House of Commons practice is that if a Select Committee wants
to hold consultations with people who are not Members of the House, and
not members of the Select Committee, they have to take the permission
of the House itself. Take, for instance, the procedure followed in the
cuse of the Joint Select Committee on Indian Reforms. They wanted to
take into consultation delegates . . . .

Mr. President (The Honourable 8ir Shanmukham Chetty): Order, order.
The Honourable Member need not labour that point. Under our Standing
Orders, the Belect Committee has the right of hearing witnesses.

Mr. N. M. Joshi: I am desling with consultation.

Mr. President (The Honourable Sir Shanmukbam Chetty): What is
the difference that the Honourable Member is making between consulta-
tion and the evidence? It is mentioned in the Report of the Select
Committee that certain evidence was tendered before the Select Commitiee,
but the Select Committee thought that it was of an informal nature and
not important enough to be incorporated in the proceedings, and that is
why they did not have a record of it kept. The position was made per-
fectly clear yesterday. What is it that the Honourable Member wants ?
1f the Honourable Member would make any concrete suggestion, then the
Chair thinks it will be useful to the House.

The Honourakle 8ir Brojendra Mitter (Leader of the House): May [
say one word, Bir? The sort of thing that was discussed in the Select
Committee was this. I will give an illustration. We discussed whether
it was possible to make boxes of 50 splints or of 40 splints for a pice,
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and there was an informa! exchange of views with the manufacturers.
Some said that they could make boxes of 50 splints, some said they could
not. And the Select Committee were satisfied that it was more con-
venient that the boxes should be of 40 spiints, and not of 50. It took
about quarter of an hour or 20 minutes to discuss this subject. It was
a mere exchange of views. Is all this to go into the Report? I .object
to it, otherwise the whole House should go into Committee instead of
appointing a Select Committee.

Mr. N. M. Joshi: T am not very much interested as regards the actual
evidence which was tuken . . . .

Mr. President (The Honoursble Sir Shanmukham Chetty): The Honour-
ubie Member, so far a8 the Chair has been able to follow, is trying to
harp upon an imaginary grievance. The Chair would like to know defi-
nitely from the Honourable Member in what particular the Select Com-
mittee has violated its ruling and the Chair would further usk him to tell
the House any concrete suggestion that he may have for the better con-
venience of the House.

Mr. N. M. Joshi: Sir, my first grievance is this. [ feel that there is a
difference between what you call consultation -and the taking of evidence.
I feel that the taking of evidence means the giving of information to the
Select Committee, which, according to your ruling, is to be made avail-
able. I hold that, without the permission of the House, as in the House
of Commons, no Select Committee should hold consultutions with people
who are not members of the Select Committee. 1 was, therefore, sug-
gesting that we should follow the practice of the House of Commons,
namely, that if the Select Committee wants to hold consultation with
people, who are not members of the Belect Committee, it should be done
with the permission of the House. I was stating, when you intervened,
that when the Joint Select Committee was appointed, the House itself
gave permission to the Joint Select Committee to hold consultations with
people who were not members of the House of Commons and who were
not members of the Select Committee. I, therefore, suggest that when-
ever Government feel or whenever the Select Committee feel that they
should hold a consultation with people who are not members, they should
come to the House and ask the permission of the House. That is one

of my suggestions.

Then, as regards the evidence itself. I feel that, as a matter of form,
whether the evidence is important or not, the Select Committee should use
its discretion in favour of giving the information to the House. I fully
realise that your ruling gives them the permission. I am, therefore,
appealing to the members of the Select Committee that, although your
ruling gives them the right, they should not exercise their right in such_ a
way as to deprive the House of the information which they have. S8ir,
it may be said that the information given was not of great importance.
But, from hearing the discussion carefully, I have come to this conclusion
that we do not know really how the Select Committee came to their con-
clusion, because I make a grievance of this fact that: my Honouyable
friend, Mr. Raju, stated to us that a certain undertaking has been given,
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and, therefore, he was persuaded to approve of the proposal. Now, if that
is 80, and if the Select Committee had told us everything that happened
there, we . . . .

The Honourable Sir George Schuster: May I point out to my Honour-
uble friend that the particular undertaking to which he is referring has
ubsolutely nothing whatever to do with this mateh excise proposal.  Certain
members of the Select Committee were interested, so far as a particular
group of factories was concerned in making matches, to find out what
had been done as regards the Indianisation of the staff. But it had
absolutely nothing whatever to do with the match excise proposal. The
Chairman gave them latitude in that matter. As a matter of fact, the
Honourable Member for Industries and Labour gave them a report on the
exact position which, I am sure, he would be very glad to repeat in this
House. But it had nothing whatever to do with the proposal to impose an
excise duty on matches.

Mr. N, M. Joshi: Then the speech of the Honourable the Finance
Memmber clearly shows the difficulties in which the House is placed when
the House is not sure that all the facts are given to the House. That
is really my suggestion to the members of the Select Committee that they
should not generally agree to withhold from the House any information
which has been placed before them. S8ir, as regards that matter, 1 would
like also to make another suggestion. You have ruled that if the wit-
nesses feel that certain information given by them should unot be made
public the Select Committee will have a right to withhold that informntion.
‘There, again, I feel . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): Not from the
House.

Mr. N. M. Joshi: That is what 1 find:

‘ “When witnesses are summoned by s Belect Committee, it must be made clear
to the witnesses that their evidence would be treated as public and is liable to be
published unless the witnesses specifically desire that all or any part of the evidence
tendered by them is to be treated as confidential.”

Mr. President (The Honourable Sir Shanmukham Chetty): Read further.
Mr. N. M. Joshi:

“It must, however, be explained to the witnesses that even when evidence is
;ondergtli in camera, such evidence is liable to be made available to the Legislative
ssembly.

Mr. President (The Honourable Sir Shanmukham Chetiy): It cannot be
kept confidential from the House.
Mr. N. M. Joshi: 1f that is interpreted to mean . . . . .
(Interruption by Mr. 8. C. Mitra.)

I quite realise that my knowledge of English is not as good as that of
my Honourable friend, Mr. S. C. Mitra. But I wanted . . . .
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Mr. S. 0. Mitra (Chittagong and Rajshshi Divisions: Non-Mul;ammadan
Rural): Why do you make personal aspersions ?  'Who has questioned your
knowledge of English being in England half a dozen times? Sp—

R . |

Mr. N. M. Joshi: Please be calm. Sir, I thought that this may give
power to witnesses to give certain information in confidence. 1If it is made
clear that no witness can say that the statements which he is making
are made in confidence, then I have nothing more to suggest. T, t‘here7
fore, feel that on the whole a Select Committee will be very wise in not
deciding to withhold any information given to it by either Government
or by witnesses. I hope that practice will be followed in the future.

Mr. A. H. Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
Mr. President, I support this motion. My Honourable friend, Mr. Joshi,
has read the Simon Commission’s Report; but, I am sure, he has for-
gotten it now. The Simon Commission Report says ‘‘that the develop-
ment of the match industry in India was the result of almost prohibitive
tariff amounting to 200 per cent ad valorem’, and then it goes on to say
that they are justified in imposing an excise duty on matches in all foreign
countries. The Report says that (Jovernment lost about 1,72 lakhs in 1922,
and, during 1930-31, the import duty amounied to ten lakhs as against
1,72 lakhs. Then the Report goes on to say:

“The incidence of a duty of this nature on an article of very common use is very
small per head of the population and is little felt by the individual, but that care
should be taken to fix it at such a level as to absorb, as far as possible, into the
Exchequer the whole of the increase in price. The excise duty at the present rate
of import duty is about 3 crores.”

We met in the Select Committee, and, on the first day, we were
told that unless it was reduced, it would not be possible to sell in the
market retail one pice match box. It was Mr. Mitra who said that he
had a Moslem gentleman from Calcutta representing the Indian match
factory and that he had informed him that even if Rs. 2-4-0 per gross
was imposed, if he was allowed to put 50 sticks in each box, he would
be able to sell retail at a pice per box. I think that was the beginning
of why we wanted to have an informal discussion with these representa-
tives to find out if that was possible, and the next day that was arranged,
and, if 1 remember aright, 80 per cent of the Indian-owned factoreis were
represented before us by those representatives who were at that meeting.
We gathered from the talks that it. was not possible to sell 50 sticks in &
hox at a pice il we imposed a duty of Rs. 2-4-0 per zross. We found
that the gentleman who gave that view of the mutter knew nothing about
the match industry in Calcutta, but his brother was interested in a firm of
manufacturers. He was only a lawyer and he was here. On my own
initiative, I sent telegrams to Bengal to find out the exsct position of the
mateh industry. I telegraphed to the Honourable Minister in charge of
Industries from whom I received a reply direct, while my wire to the Gov-
ernment of Bengal was replied through the Central Board of Revenue,
Government of India. According to the information received, it is clear that
it is not possible to sell at a pice a box containing 50 sticks if we imposed
u duty of Rs. 2-4-0. It is only possible to sell a box of 40 sticks at onse
pice if the duty is reduced from Rs. 2-4-0 to Rs. 2 per gross boxes of
80 sticks each. The Select Committee has done that and thereby has
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given satisfaction to the manufacturers and secured their co-operation
which was necessary for success. The Select Committee also felt that the
price of matches must not be so heavy as to make it diffieult for the
masses to buy match boxes as would indeed be the case if a duty of
Rs. 2-4-0 and a box of 80 sticks were adhered to. Some of the members
of the Select Committee were interested in what the Swedish Company
was doing and what sort of wood they were using, and so on. They said
that they were using about 85 per cent Indian wood. Then, we inquired
from those who represented the Indian-owned fuctories. They said that
they could not do that. I believe that the information received by my
Honourable friend, Mr. Raju, to the effect that Indiun wood was being used
in the Calcutta factories was not correct. I telephoned last night to find
out whether they used Indian wood in Calcutta for boxes. I am expecting
a reply in the course of the next few hours. The representatives who
attended the Select Committee stated that they found it difficult to use
Indian wood for the simple reason that they could not make the thin
sticks out of Indian wood, because they easily break, and, if a number of
sticks were broken in a box of 40 sticks, the box would not be saleable.
The second difficulty is that they have not the capital to import wood
from the Andamans in large quantity and season it. The third difficulty
is the white ants which destroy the wood and they lose the money.
Although they very much like to use Indian wood, these were their diffi-
culties, but they said that, to a certain extent, they were using the Indian
wood so far as the boxes were concerned. In future, Mr. President, 1f
Select Committees are held, let Mr. Joshi’s name be included in them.
Then we shall not have this grievance that this thing was not done and
that thing was not done. and so on. If Mr Jeshi would have been there,
everything would have gone on 0. K. Without him every thing had gone
wrong, and your ruling had been violated. The word ‘‘evidence’ is not
used in the legal sense.

Mr, N. M. Joshi: Explain what it is.

Mr. A. H. Ghuzmavi: I will do so. We never consulted them. What
we did was this. Mr. Mitra said that there were certain gentlemen who
said such and such a thing would bhe possible. We wanted to test the
truth of that. We wanted to know if they could put 50 sticks in a box
and sell it at a pice each after paying a duty of Rs. 2-4-0. We wanted
to find out if that was possible. They said that it was not possible. So
far as the excise duty on matches wns concerned, we have followad exactly
what we had been told by the Tariff Board to do in case we imposed an
excise duty on matches. The Indian Tarif Bosrd also said that in cnse
you do impose an excise duty on matches, remember this, that you
should give a rebate of two annas per gross on matches in the case of
cottage industries. As soon as my friend, Mr. Raju, brought this to the
notice of the Honourable the Finance Member, the Government accepted
the proposal. We do not want to hit these cottage industries. We want
to support the cottage industry and we will give them two annas as sug-
gested. With reference to what my friend. Mr. Raju, said yesterday—he
has now taken my place as Member for Japan—as to a telephonic com-
munication received by him from Japanese manufacturers in Calcutta, that
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they would Indianise their factory, that they would admit Indian capital
and they would Indianise their heads of departments, and so on, so far as
Calcutta is concerned, I think I can claim to know more than any other
Member.

Mr. President (The Honourable Sir Shanmukham Chetty): How is the
12 Noox. Indianisation of the match industry relevant to this Bill?

Mr. A. H. Ghuznavi: Mr. President, you allowed my friend to make
the statement on the floor of this House . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
quite agrees it did not realise the significance of what the Honourable
Mr. Raju was saying, but now that Honourable Members are taking up
the thread, the Chair is entitled to know how this is relevant. Simply
because one Honourable Member was allowed to make some statement,
that does not mean that the whole discussion can turn on that.

Mr. A. H. Ghuznavi: I simply wanted to answer my friend, but if you
say, Sir, that that is out of order, I will not proceed any furhter. All I
can 8ay is that there is only one Japanese match factory in Calcutta.
As to the other, only a portion of the capital is Japanese, but there is
only one Japanese match factory in Calcutta—the Calcutta Match Factory,
which is a limited liability concern. Then, Sir, Mr. Raju also mado u
little noise about the leakage. Well, Sir, all over the world a speculator
is a speculator; that ie not only in India, hat all over the world. Gamblers
will gamble. They speculate on intelligent anticipation; some make money,
some lose, but if it is said there was a leakage, I want to maintain that
there was no leakage, because there cannot be any leakage on which
people could speculate. There was much gambling this time on salt
throughout India. Having expected that the duty would be increased on
salt, men flew in sroplanes from Bombay to the Sambhar Lake to buy salt.
A very big business was done in salt, and everyone of them lost money.
This proves that there was no leakage. Generally speaking, people proceed
on intelligent anticipation. They thought that there was going to be a
deficit. Some money, they thought, had to be provided for Bihar, and
there was an easy way of getting that money by an increase of four
annas or six annas or even eight annas in the duty on salt, and they
expected that that would come and, therefore, they speculated in.salt,
Haud that anticipation been realised, it would have done away with all
the struggle which the Finance Department had to go through (Hear,
hear) in putting up this excise duty on sugar and matches, and so on. Sir,
[ support the motion.

The Honourable 8ir George Schuster: Sir, there are only a few points
with which I need deal. I should like to say that I am grateful to my
Honourable friend, Mr. Neogy, for the very careful analysis that he gave
of the position in reiation to Indian States. 1 fully agree that all the
points that he raised are points which deserve conmsideration, and I cam
assure my Honoursble friend that they have had our consideration. My
Honourable friend asked why it was that we adopted a different procedure
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in the present Bill to that which we proposed as regards the sugar excise.
The procedure proposed as regards the sugar excise was of course the
normal procedure. ’

(At this moment, there happened to be lighted some match sticks in
the Chamber.)

That is Japanese matches, I think?
Mr. A. H. Ghuznavi: Not Japanese matches.

The Honourable Sir George Schuster: But they smell very nasty.
(Laughter.)

Sir, the reason that we have made a difference in this casc is entirely
a practical reason. In the case of matches, the great danger is that it is
very easy to set up plant for manufacturing matches, and it is very easy
to shift that from British Indian territory across the border into an Indian
State. Moreover, the duty in this case is such a very high ad valorem duty
that the temptation for taking steps to avoid paying the duty is very much
greater. Thirdly, it is much easier to smuggle matches across the frontier,
and it is much more difficult to check movement here than would be the
case in regard to sugar. Therefore, our first necessity was to protect our-
selves against that danger of factories being shifted from British Indian terri-
tory to the States. Now, in order to protect ourselves against that danger,
we felt that the most effective means was to give the States concerned an
inducement to co-operate with us; and I would remind the House that the
position which we have created is a very special one. In return for this
privilege of a share of the duty which we are promising to the States
we get very definite undertskings from the States. They must undertake
either not to set up factories at all, or if they do set up factories, to bring
the revenue which they collect from the factories into the common pool.
I think it is quite clear that that is a very special arrangement. We have
never suggested unything like that in the case of sugar. On that ground,
we came to the cohclusion that it is not a dangerous precedent. We have
wso made it clear in all our communications with them—and this point I
have already made before—that whatever is done now must not be taken
as prejudicing the positior. under the Federal Constitution. We have made
it clear that this excise duty is to be a federal source of revenue in the
future.

Another point that has been made, though my Honourable friend, Mr.
Neogy, did not stress it particularly, was that the population basis was un-
fair and guve the States too much. I said that he did not stress it perti-
cularly because, in the beginning of his remarks, he said it was a compara-
tively small consideration, but later, when he referred to our own inquiries
through that Committee which was presided over by Mr. Nind, he pointed
out that really they should only have been allowed something like 20
per cent. of the revenue and not the full percentage proportionate to their
population. Well, we freely admit that under this provisional arrapgerpent.
which is only intended to remain in force until the new Constitution is set
up, we freely sdmit that the States will perhaps get rather more than they
ought to do, but it would have been impossible for us to deal with them
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on any other basis except the simple population basis. That figure, calculat-
ed by our Committee, was a figure which we could not compel the States to
accept. Moreover, it was an over-all figure for the whole of India. It
would not have applied with accuracy to each individual State. In dealing
with Hyderabad for example, or Mysore, we might have had to give them
even something higher than the ordinary proportion of the population,
whereas in dealing with small States, without any large towns, we should
have had to go much below the average. I think the Honourable Member
will admit that it would be an impossible task for us to try to work out
accurately a basis according to the consumption in each case, and also that
it would be impossible for us to get the larger States, with a higher standard
of living, to accept anything less than an average population basis. I think,
Sir, on reconsideration, my Honourable friend will agree that no other

practical course was open to us.

Another point, that has been made by several speakers and particularly
again by my Honourable friend, Mr. Neogy, was us regards the burden put
upon thé poorest classes by the imposition of this duty. Many speakers
have given their assent to this measure with great reluctance, taking account
of that particular ground. But there is an important consideration to which
I would like to call the attention of the House, and that is that owing to
the increasing competition among match manufacturers in India and owing
to the increased efficiency of manufacture which has resulted, the price of
matches has been constantly reduced. According to the figures given in
the Tarifft Board’s report in 1924-25, it was only possible to produce a half
size box for about one pice at that tine, and that 18 the price which is going
to be charged now to the public including the duty. So that even with the
duty the Indian public will, I maintain, get their matches very chesp, not
only in comparison with conditions that prevailed a few years ago, but, stili
more 8o, in comparison with conditions prevailing in other countries. 1 do
feel that in this respect India can be well satisfied with the way in which
this protected industry has grown up. In spite of the very high protective
wall which has existed, the internal competition has been such that prices
have been constantly reduced, with the result that, even !Jehind the pro-
tective wall, purchasers in India have been able to get phelr matches very
much cheaper than in other countries. I think there is no more I neea
say. I am glad to find that there is general support fos this measure.

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:

“That the Bill to provide for the imposition and collection of an excise duty on
matohes, as reported by the Select Committee, be taken into consideration.”

The motion was adopted.

Clause 2 was added to the Bill.

Clauses 8 to 21 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Sir George Schuster: Sir, I move:

“That the Bill, as amended by the Belect Commitiee, be passed.”
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1 propose to interrupt the even and harmonious tenor of these proccedings
oy making & speech. I must apologise for doing so, because, so far as the
provisions of the Match Excise Bill are concerned, I have at this stage
wothing more to say. But now that the clauses are through and I can
fairly assume that the House will pass the Bill, I desire to review the whole
position as regards our financial proposals. I must apologise for doing sc,
but I would ask the House to realise that so far as I am concerned this
stage is something like a third reading of the Finance Bill, for it 18 only
now that 1 can review the general plan which I have put before the House
this year as a whole. I hope, therefore, that you will allow me to go rather
outside the scope of this particular Bill, and that the House will bear with
me if I do so.

The first thing that I have got to do is to explain the position as regards
revenue from the Match Excise Bill. It has,—and I am sure the House
will appreciate this,~—it has become necessary for us to modify our originsil
estimate of revenue for two reasons, first, owing to the change in the rates
of duty, and secondly, in order to make what we consider to be proper allow-
ance for the dislocation in the manufacturing side of the trade owing to the
introduction of this new measure. As to the change in the rates, although
we must now reckon on getting something less than our original estimates,
we accepted the proposed changes in the Select Committee only after having
convinced ourselves that we were likely to get more from the present plan
than from our original plan, because the new plan allows a single box to
be sold in the bazars st one pice.

1 turn, therefore, to the second fuctor, dislocation to the industry during
the period of transition. It is extremely difficult, 1 might say wlmost im-
possible, for us to make any reliablc estimate of what we ought to allow
for this, but we have satisfied ourselves after discussion with the¢ manu-
facturers, that we must make a more substantial allowance than we had
made in our original estimates, and here perhaps I may claim the merit,
according to my Honourable friend, Mr. Mudaliar, of being s Member of
Government who is willing to admit that he can on occasions make mis-
takes. Statements have been made in this House and in the Press about
enormous accumulations of stocks issued to the market before 1st April,
and several people have said that it will be very many months, poesibly
10 or 11 months, before we start collecting any excise duty on new issues.
So far as that is concerned, we are quite satisfied that those statements are
exaggerated. I think we can fairly claim that the industry 18 . wicle was
not prepared for an imposition of match excise this year, and, therefore,
there were no enormous stocks which had been accumulated in anticipation
of that event before I made my Budget speech. Therefore, the only abnor-
mal factor is work at extra pressure during the month of March, that is to
say, the period between my Budget speech and the date of the imposition on
new issues. We were told by one of the leading groups of manufacturers
that, so far as they were concerned, and so far as they knew about other
factories, it would be very difficult for any concern in that month to increase
their rate of production by more than 50 per cent. of their normal rate.
Therefore, if that is so, these rumours of huge stocks must e greatly

exaggerated.

But there is another factor of dislocation, and that is, in the interval
before the banderols are available, there must be some interruption in the
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issues from the factories. We hope that the issues of bando!rols will begin
early in June. 1 doubt if any one realises what &n enormous bit of organisa-
tion it is to get these banderols made and issued. One has to provide for
the printing and issue of something like 8,000 million banderols in a year.
It is very diflicult mentally to apprehend figures of that kind. As to the
effect of this dislocation on our revenue in the first year, as I have already
said, it is practically iinpossible to give an accurate figure. But we think
that a reasonably approximate estimate will be that we may only have
regular issues in the first year on a nine months basis and, as our revenue
is collected restrospectively, that means that we should probably only
collect eight months full revenue in the first year.

Now, obviously one has to consider what is going to be the effect of
that on our proposals for transfer of revenue to Bengal and the other jute
producing Provinces. In deciding how we should act in the matter, the
first and the most important considerstion is the fact, which I must grate-
fully acknowledge, that this Assembly has accepted the whole of our financial
plan, except only that as regards the match excise duty, changes were made
in the Select Committee which we ourselves had to accept as right and
reasonable. The Assembly has not only voted the grant to Bengal and
the other Provinces, but has approved the taxation measures which we
have put forward as necessary to finance that grant. The principle has,
therefore, been accepted by the Assembly, and there can be no going back
on that. It would have been different if our proposals have been cut down
from what we ourselves had stated to be necessary. As it is, the Assembly
having approved our plsns, Bengal's position is assured, and we are not
going to let Bengal down now. Now, we consider that, even with the
modified rates, the yield from the match cxcise duty will in a full year
be sufficient to support our proposals; but I have to take account of the
reduced yield for the first year owing to the fact that, as I have already
explained, we cannot collect the full year’s revenue. That is a factor which
we cannot ignore and, obviously, I should be very unwilling not to face
that fact, particularly as this is the last occasion on which I shall have to
deal with public finances. Now, it seems to us that the most straightforward
course to follow is to say and reproduce this in our estimates—that we
will only estimate on the basis of eight months collection of the match
excise and that correspondingly, for the first year only, we should reduce
the grant in the Budget, the transfer to Bengal and the other Provinces, to
an eight months basis: Translated into figures, that means that we shall
reduce our esimates from match excise to 120 lakhs, and the grant to the
jute producing Provinces to 126 lakhs, which will leave a surplus in the
whole Budget of ten lakhs. But—and this is what I want to emphasise—
that concerns the form only of our Budget estimates, and we are not going
to let Bengal suffer on that ground. We propose to tell !39nggl two things,
first if the Budget estimates turn out better than our anticipations, then we
will correspondingly increase the transfer to them and secondly—this is the
most important point,—as sny shortfall in the full tm:nsfer will increase
Bengal’s deficit and, therefore, her deficit debt; we will take account of
this when we come to settle with Bengal, as we shall have to do, how we
are to deal with that deficit debt. Anyhow, the practical effect xs,—-aqd
again I want to emphasise this,—we intend to see that Bengal shall in
effect get in one form or another the full help even for this year that the
Assembly intended, while as regards the future, the principle of the transfer
is aocepted and that is the main thing which really matters to Bengal.
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I must add one more statement which I have maude any times already,
and that is that the whole of this proposal has been put forward on a very
definite condition, namely, that the Government of Bengal must satisfy us
that they are doing everything possible on their side to restore equilibrium.
I must, not only in justice to the other Provinces but also in order that our
sction may not be misunderstood, make this clear beyond all question,
because the essential justification for our proposal has been that there was
4 special need in the case of Bengal and that, without this help, it was
beyond their power to restore their own position. We shall take this matter
up with the Government of Bengal ss soon as this Session is over.

Now, Sir, if I may claim still more latitude from you; having explained
this position, I want to make some general remarks on the reactions of our
proposals this year on the question of ¥ederal finance. I want to do that
not only with reference to certain things that have been said in this House,
but also to certain things which have recently been stated outside in other
countries. In this House, it has been said that we are making things more
difficult by our proposals this year for the Federal Government of the
future. We, on the contrary, feel-—and I may say that that was one of
my own chief purposes in formulating this whole plan,—we feel that we
are actually clearing the path for a future ¥ederal Government and doing
something to lay the foundations for Fedecral finance. In the first place,
we are, as I have already explained, taking in advance one of the first steps
which a Federal Finance Minister would have hud to take, the step of
meeting the need of Bengal which hus been accepted in all the constitu-
tional discussions as a prior claim. In the second place, we are laying the
foundations for a steady revenue from sugar which, otherwise by the time
that a Federal Government could have come into being, would have entirely
disappesred. In the third place, we are taking the first step to develop u
new source of revenuc from matches which the Federal Government will
most certainly need. By taking this step well in advance of the new Con-
stitution, there is a prospect that this new source of revenue will be ’ﬁowmg
smoothly and at its maximum capacity by the time that a Federal Govern-
:nent comes into existence. I would remind the House tht}t we contem-
plate that, as time goes on, this source of revenue should increase. The
difficulties of establishing a new measure of this kind have been well
illustrated by the difficulties of which I hwve just had to take uccount,
uffecting the dislocation of the industry when we first introduce a measure
of this nature, and I feel that it is very much to the good that we
should get over these difficulties and have the measure smoothly working,
well before the Federal Government comes into existence.

Now, Sir, that leads me to a second aspect of the matter which I wish
to take this occasion to mention. Statements have recently been made in
England by former officials of the Government of India who, if I may
say 80, seem to arrogate to themselves an suthority to speak on these
subjeots, which increases in proportion as their own direct experience of
Indian administration grows out of dqtg. statements have _bgen ma_de that
there must be some enormous adventitious increase t:o India s'.pubhc reve-
nues—and one speaker has put the figure at 20 millions sterhr‘lg or some-
thing like 80 crores—before it will be safe to start the new (.,onsm!sut:lon.
[ cannot understand this line of argument. It seems to me that it is &
most unfair way of presenting .the. sxtuutlt?n. Obviously, in thg present
period of world depression, public finance in every country requires most
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careful handling, and no Government in any counatry csn in these times
launch out on extravagant programmes of social expenditure. But I do
not see why it should be assumed that the new Governments in India will
not face the necessities of the situation; and indeed if one could choose
the moment for starting these new Governments I myself, if I were Pro-
vidence disposing of these matters, would certsinly think it better to let
them start in times when money was tight, and when they would be forced
by absolute necessity to proceed cautiously at the outset. [f they were
to come in during boom times, when revenue was flowing freely, then they °
would inevitably accept commitments up to the limits of their resources,
and the country might find itself saddled with permanent expenditure far
beyond its normal average resources. Periods of prosperity may be far
more dangerous to Governments in the financial way than periods where
economy i8 enforced. (Hear, hear.)

But there is another side to the matter, the kind of statements to which
I have referred seem to lay it down as a condition that there must be
some sutomatic improvement in the situation, and they entirely ignore all
that Governments themselves can do to meet it. T believe myself that
there are still sources of revenue which can be developed without putting
impossible burdens on the country. Let me give one example. One source
on which many countries rely for a very important part of their revenue
is taxation on the consumption of tobacco. At present, practically nothing
is raised on this in India. A very moderate levy in & vast country like India
should produce very large sums. Now, this is a field which at present lies
with the Provinces. Its full development is, I acknowledge, a matter of
very great administrative difficulty, and plans will have to be worked out
step by step. We have from time to time discussed this matter with
Provincial Governments, and several Provinces are now taking first steps
in this direction, but I believe that this could be proceeded with more
actively. I only mention this as an illustration, because I think it im-
portant to protest against a certain attitude of mind which implies that
constitutional advance is impossible until some miracle comes to improve
the situation. I do not for a moment ignore the difficulties of the position,
nor that there is an even more dangerous attitude of mind which implies
that, somehow or other, on the inauguration of the new Constitution, it
will be possible to make huge transfers from central revenues to the
Provincial Governments on the strength of which, new ministries will be
able to earn popular applause by embarking on grand programmes of
expenditure on education and other social services. That, I am afraid,
is a dream which one has no justification at present to expect to come true,
and it would be fatal folly to start the new Constitution on that expecta-
tion. All the Governments, both Federal and Provincial. are going to
have,—as Governments are having in every country in the world,—an
extremely difficult time, unless there is a fundamental improvement in the
gituation. But that does not mean that the new Governments cannot
function,—if Ministers are worthy of their salt and are prepared to face
their difficulties and convert them into opportunities. :

Now, Sir, in the financial proposals of the present year we have made
an effort, a modest effort but at least an honest effort, by facing difficulties
of this kind to prepare the path for the new Constitution, and 1 have tried
to provide something in. the way of an smswer to statements which parade
financial difficulties as an obstacle in the path of those who arc honestly
working in Fngland for the new Constitution. However unppmxlar new
taxes may be, I trust that this House and the public outside will interpret
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our proposals in this way. I trust also, to come back from the.distant
goal to these first steps, that the Government of Bengal, after the support
which our proposals have received from this Assembly, will be able to
face its own immediate and abnormal difficulties with a new spirit of hope.

There is one other matter to which I should like to refer in concluding
thig general review, which, although it is somewhat outside the budgetary
proposals, is closely connected with the general purpose which I have been
describing for preparing the way for the new Constitution. I refer to the
Reserve Bank. That of course is one of the essential preliminaries, and it
was for that reason that we worked intensively and put extreme pressure
on the Indian Legislature to get the necesssry Statute enacted this year.
I am glad to have had a share in this work. T regret greatly that, it has
not been my lot not only to pilot the legislation, but also to take the first
practical steps for the inauguration of the Bank. T can, however, say that
since the passage of the legislation we have been constantly occupied with
the necessary preparatory work, and that my successor will turn to this
as one of his first tasks after his arrival. T also hope shortly to be able
to make an announcement of a step which we propose to take to prepare for
the agricultural credit department of the Bank, which is a matter in which,
I know, this House is greatly interested.

Sir, I must apologise for straying rather wide in my remarks, and I
thank you for the latitude you have allowed me. It seemed to me that
as this is one of the last occasions on which I shall have the privilege of
addressing this House, this was a convenient opportunity to make these
observations, and I thought it was fair to make them before the third
reading debate on this measure, instead of making them when I finally
reply in conclusion. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty): Motion
moved:

“That the Bill, as amended by the Select Committes, be passed.’

Sir Abdur Rahim (Calcutta and Suburbs: Mubammadan Urban): Sir, T
just wish to say a few words on the speech that has just now been deli-
vered by my Honourable friend, the Finance Member. I am very glad
indeed that he has not let Bengal down. I have said previously that we
from Bengal consider the jute export duty as entirely belonging to our
Province, and that the Government of India when they took hold of it
did a great wrong to Bengal. However that may be, we are glad that
justice is at last being done to Bengal. I only wish that even the estimate
for this year had not been reduced to a small extent, because Bengal,
as we know is in very dire need of finances. 8ir, I may say that when
the representatives of other Provinces consider this grant as the good luck
of Bengal, this is really because they have not, if I may say so with great
respect, quite understood the situation. So far as we are concerned, we
do not want to deprive any other Province of its just dues and if we have
claimed the jute export duty for Bengal, we have done so because we are
convinced that there are special conditions and circumstances connected
with this duty, which distinguish the case from other similar sources of
revenue.
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. My Honourable friend, in what will be practically his lasi.speadh .beforc
he leaves us, has expressed his opinion once again that some of the new.
taxea that he. has imposed, far from hampering the insuguration of
Federal Govemment will help it. 1 know that there is considerable
difference of opinion as regards this matter, but in this instance, 1 have
held the opinion from the very beginning that my Honourable friend is
in the right. Most of us feel that the inauguration.of a Federal Govern-
ment will be attended with a great many difficulties, specially. in.. the
financial field, and I think it is just as well that duties, which are seb
apart for the future Government of India, should have been levied now,
and the difficulties that lie in the way of their collection should have been
met by experience by the time the new Government is installed. That is
my personal opinion, though I know that some of my l-lonourable £nendu
on this side differ from me in that respect.

" Bo far as the new taxes are concerned, sugar duty and duty on
mstches, I do not wish to say anything more on the subject. But there
is one feature of the new laws that have been passed in anticipation of
the future Constitution, which 1 cannot pass by without comment; and
that is the new Ordinance laws. I hope that when we launch a new
Constitution of the type that is in contemplation, it may be possible for
the Government to repeal these severe repressive laws that have been passed
to meet a situation which, we believe, has passed away. We are espe-
cially anxious in this respect because we feel that laws curtailing the
ordinary political liberties of the citizens of Indis may be taken advantage
of under a different Constitution for purposes for which they were not
contemplated. ] do not think I shall be justified in saying anything more
on the subject at present.

As regards the financial prospects of the future Government, 1 do hope
that fresh sources of revenue will be available, or rather fresh increases
of revenue will be available to the future Governments through rise in
the income of the people and development of the resources of the country.
Every one must recognise that that may not be possible in -the. very
beginning, but we may hope that of the future Government when the new
Constitution comes into force, the real concern will be not to follow the
maxim, safety first, but that they will take bold speps to increase the
resources of the country.

. As regards the Reserve Bank, my Honourable friend has told us that
his successor will be in a position to take steps to inaugurate it as soon
ss possible.

Let me in conclusion assure my Honourable friend, who is.leaving us after
having been agsociated with us for the last five years, that we all hope that

he will continue to have distinguished opportunities for making full use of
his great talents, and we wish him all success in his future oareer.

The Assembly then adjourned for Lunch till a Quarter Past Two of the
Cloek.

The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. President (The Honourable 8ir Shanmukham Chetty) in the

Chair.
.
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Mr. B. Das (Orissa Division: Non-Muhammadan): Bir, I particularly
welcome the last statement of the Honourable the Iinance Member on
the question of Federal finance, as he has silenced some of the critics on
this side of the House and outside in the country. 1 am glad he has
replied to those false prophets in England, those retired Indian civilians,
who sometimes rouse themselves from their slumber and bring out
fantastic stories of deficit of thirty millions, if the Federation will come into
existence. To these very retired civilians living on the fat pensions which
they draw from India, the statement, that the Secretary of State made
betore the Joint Parliamentary Committee, is always readily available.
The Secretary of State, in the statement which he made on the 6th July,
1938, before the Joint Parliamentary Committee, stated that the total
deficit, if the Federation comes into existence, will be from six to ten crores,
but he added that of this six to ten crores, the real deficit will be 1§
crores, namely, three-fourths of s crore for the new Provinces, and another
three-fourths of & crore and a little more for the formation of the Federa-
tion. Let me quote his passage:

“The first fact is that the greater part of this deficit, call it, if you will, from
6 crores to 10 crores, is due not to the setting up of the lederal Government in the
Centre, but to the setting up of autonomous provinces upon a self-supporting basis. Next
a second fact that emerges 18 that a very small part of this deficit, take it 1f you will, at
the highest figure, say, of 10 crores, is due to actual fresh expenditure. lf you analyse
the tigures, you will find that, apart from a comparatively small sum, namely, about
three quarters of a crore, for setting up the new machinery in the provinces, and
o figure of about the same amount, namely, about three quarters of a crore for setting’
up the Federal institutions in the Centre, the rest of this amount is not freeh
expenditure at all, and it is due in the main to two changes in the allocation of the
revenues of India, namely, first of all the change, supposing Burma is separated
from India, of leaving Burma two or three crores, that it now contributes to the
Indian Central Government,’”’ etc., etc. .

1 do not wish to quote further, but, Bir, these false prophets in
London, these retired civilians, might support the diehard Churchill crowd
a8 much as they like, but they should not tell wild goose stories to
embarrass the Secretary of State or the true intentions of the Government
of India about the coming Federation.

Sir, our Party, the Demooratic Party, during the discussion on the
demand for grants, raised & discussion on the Federal finance, and at that
time, although the Hinance Member was cryptic in his reply, he said that
Sir Walter Layton laid down that the Provinces would collect 24 crores
of rupees from additional taxation, but these Provinces have not done
anything towards that. That gave me grounds to fear that neither
provincial autonomy was coming nor the new Constitution was coming, and,’
therefore, I welcome the final statement which the Honourable the
Finance Member made today, that Federation, the new Constitution, is
in sight and that he has levied this excise duty on matches with a view
to adjusting financial conditivns in the Provinces, so that the Federation will
be in sight shortly. I would, therefore, ask the Finance Member, when
he goes back to England, from his responsible position as the ex-
Chancellor of the Exchequer of India, to make an authoritative statement
to the British Press to silence these critics who have tried to undermine
tbe financial credit of India. Sir, some of these financial ‘critics are
ex-civilians ; they have even demanded that their civil service pension fund
should be capitalised, and India should hand over so much capital to
London, go that they can be safe and secure in drawing their pensions.
That people who ate the salt of India can make such absurd statemente
in the British Press and before the British public . . . . '
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Mr. President (The Honourable Sir Shanmukham Chetty): Order,
order. The Chair allowed the Finanece Member as a special case, since this
is practically his last speech in this House, to review the financial position
of his proposals. That does not mean that the House is to launch upon
another Finance Bill discussion stuge. The Chair can allow Honourable
Members just to throw some bouquets or stones at the Finance Member,
but they cannot launch upon another discussion of the Finance Bill.

Mr. B. Das: I have almost finished, and I hope within a month that
statement of the Finance Member will be cabled back—by that time the
Finance Member will be in England resting with gratification and pleasure.

Sir, I will only touch another point to which the Finance Member
referred, and that is about the Reserve Bank. I hope the Reserve Bank
is coming, but as the Finance Member and the Government of India
could not give any time to discuss the position of silver, I do hope that
the position of silver is the same as it was mentioned in the Reserve Bank
Select .Committee, that the Government of India will not touch that silver
until they take the assent of the House and the emphatic opinion of the
country at large, and that the Government of India will not utilise that.
silver, the fifty crores of surplus silver rupees that are lying in stock with
the Government of India.

Now, Sir, I have one more point to touch upon, and that is about the
present Match Bill. My Honourable friend gave it out,—I do not know
how they will print three thousand million banderols per annum,—I do not
know which Departiment ig going to take charge of it, whether the Nasik
Printing Press or the Postal Department,—it is a new novelty, but I do
hope that they will print them on cheap paper and on paper made in
India, so that these match factories may not have to pay very heavy
charges for those banderols, and incidentally this enormous printing may
enourage the Indian industry.

And, lastly, the Finance Member advised the Bengal gentlemen here
and the Bengal Government to set their house in order. The trouble with
Bengal is that Bengal has too many absentee landlords. I also suffer in
Orissa through the Bengali landlords who are absentee landlords. If
Bengal does not develop and prosper economically, it is due to the absentee
landlords who never look after the welfare of their peaple.

Dr. Zlauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): This is the last occasion when I can get up and express an
opinion on the work done by the Finance Member. No doubt, I had
differenceés of opinjon with him, and very considerable difference of opinion,
and I left no stone unturned in pressjng my view point expressing the same
in full. But there are certain things in him which, even though one
differs from him, one ought: to admire. One thing which stands above
all others is that he never lost his temper. We had to use strong argu-
ments, and they were expressed in such a manner that one was tempted
to lose one’s temper. But my Honourable friend always kept cool mind,
and that was one of the greatest and strongest points of the Finance
Member. He always topk our criticisms in good spirit, both in this House
and in the Committees, and he alw~vys tried to meet his opponent in full
and do whatever he could do without violating his principles. Of course.

rinciples stand first, but, consistent with the principles, he tried to meet
the argiments and desires of Members on the Opposition side. This is a
c2



4234 ‘ LEGISLATIVE ASSEMBLY, [20TH APriL 1984.

[Dr. Zisuddin Ahmad.]

trait which we always admired and appreciated. Again, whenever we
advanced any arguments from this side, he never used the famous Mills
fallacies, though I myself referred to them for the sake of strengthening my
own position. He appreciated our arguments, though on certain occasions,
he did not pay the same attention to them as they deserved, but all the
same he tried to meet them in full. He had a very difficult time to face.
Hardly any of his predecessors had to face such difficult times as my
Honourable friend within the last few years had to do. It was a great
thing to have achieved all that he succeeded in realising. He has main-
tained the credit of the country in the world. As I said on the last
oceasion, and I repeat it once more, the value of the 8} per cent sterling
loan is- the barometer of our credit, and it stands at the highest level
higher than it attained for many years. It has gone up to 99. Tt is
really a great advance. No doubt he had to take extraordinary action; he
had to present two Finance Bills during one year. The result of all that
is that he has smoothened the way for his successors. He has done the
spade work, and there is almost smooth sailing for his successor. There
is very emall amount of short term loan which we have to pay, the rate
of interest has been reduced, and the future Finance Member or the future
Minister of Finance under the Federation will be in a good finaneial
position.

Now that the difficult problems have been solved, time has come to
think out the constructive side, capital expenditure and scientific theory
of taxation. Had he more time, he would have been engaged in more con-
structive work than he had been engaged during the last two or three years
when he had no time to breathe. He has bridged the road and cleared
off the thorns and the future Finance Member will now be able to think out
and act on the constructive side of the question—that is the whole theory
of taxation, on what principles taxation should be levied, whether a com-
modity can bear that taxation, whether it is elastic or inelastic, and if
inelastic, what is the amount of inelasticity in it—that is a thing- which
will  have to be considered very carefully by the Government. The
Honourable the Finance Member, Sir George Schuster, had no time to think
out in this direction : he had to face an enormous problem, we had to keep
our head above wdter in an honourable manner. '

The other question which will have to be considered by his. successor
is the theory of protection. We have been giving protection to commodity
after commodity without considering the details of it, without considering
what would be the effect on general finances and on consumers. This
subject will have to be considered very carefully. My Honourahle friend
would have paid more attention to it, had he had more time. '

Another point that will have to be considered is the question of the
Tariff Board. T am convinced that there is something substantially: wrone
in'the manner in which the Board is appointed. the manner in which the
members work, and the manner in which their recommendations are
accepted by the Government. All these things will require very careful
eonsideration and will have to be worked out in greater detail. The Finande
Member had no time to consider all this, but the time has chme when

this aubject should be tackled.

We shall miss Sir George Schuster very much. We shall miss his
eloqqence, his patfence, his calmness and cool temper and above all, we
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shall miss his expert financial knowledge which was a great asset to .the
country and a great asset to the Government of the day. The traditions
which he has set up will, I hope, be followed by hls's.uccess?rs. I repeat
once more that my Honourable friend had a very difficult time, and that
most of his time had to be spent in preparing the ground for the future
Finance Members.

Reference was made to the Reserve Bank Bill. No doubt we differed,
but once a decision hus been reached in this House, all of us now agree
thiat we must spare no effert to make it u success, never mind whether it ig
a State Bank or a Nimboo Nichor Bank. We fought and fought to the end,
but once a decision has been reached, I assure him that we on this §1de
of the House will try our best to make it a success, and if the_ expectations
of the Finance Member are realised, he will have our blessmg.s, and we
will admit that we were mistaken and that he was right. My friend wants
me to relate one more story. I thought T had given enough of .
Somebody published an article in which all the stories and jokes we
enjoyed during the Reserve Bank Bill discussion are gathered in one
place.

In conclusion, I wish my Honourable friend God-speed, and I wish him
Basalamat Kavi O Baz Ayi. We wish him a happy journey, and we
earnestly hope that he will come back to this country und that we will
meet him again. With these words, I support the motion. I

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Bir, yesterday the House passed from sweetness to light. We
passed the Bugar Bill, and we took up the Matches Bill, sugar representing
sweetness and matches representing light. On principle, T am opposed to
the imposition of an excise duty on Indian industries, but there are special
eircumstances in which such duties might be imposed in the financial
interests of the country. In that view of the matter, T gave my agsent to
the imposition of the sugar excise duty and, it is in that view slso, that I
assent to the imposition of an excise duty on matches. Match in these days
is & necessity of life. It is used in the poorman’s hut as well as in the
princes’ palaces. In the palace, if the electric light gets fused, the whole
palace is plunged into darkness and they want the candle to light up the
palace; and then matches are brought into requisition. Therefore, ‘match
is & thing which is a necessity botg to the rich as well as to the poor.
It is more a necessity for the poor man than for the rich man. I hope
that this duty which we are going to impose on matches will be of a tem-
porary character. A few years ago, there was an excise duty on the cotton
textile industry in Bombay, to which a strong and sustsined protest was
launched both outside and inside this House, with the result that Govern-
ment were compelled to recognise the justice of the case, and the .excise
duty on cotton goods was abolished. T hope when the financial situation
improves, it will not be necessary to maintain this duty on matches. The
matoh industry in India is in an infant stage, and every' legitimate en-
couragement should be given for .the industry to develop and to establish
itself in this country. .

There are certain representatives of foreign firme who have monopolised
the match market in India, and it is necessary that, if they take advant-
of the excise duty on matches which we are going to impose they
should also bring their industry into line with Indian requirements in the
matter of providing Tndian. personnel and rupee capital in their industries.
In this connection, I may be permitted t6 read 6ut one telegram which T
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received from Burma, as to how the proposed excise duty is sought to
be evaded. This is a telegram from Mandalay, from Mr. Abdul Karim,
President of the Indian Association. This is what it says:

“‘Match manufacturers taking undue advantage of duty enhancement by not
selling matches since the 28th February and concealing matches in separate godowns
to escape from duty and to make heavy profits from concealed stock after 1st April,
Government will lose heavily and poor people will suffer for nothing.’

This is an instance of how people have taken undue advantage of the
proposed imposition of the excise duty, and I hope Government will tako
whatever efforts are needed to see that the burden on the consumer is
not put very heavily, and that the practices of some of these unscrupulons
manufacturers of matches are put a stop to. )

I do not want to take up any more time of the House and I will
conclude my observations with a personal note to which reference has
already been made by my Honourable friend, Dr. Ziauddin Ahmad.
Whatever differences there might have existed on many matters between
ourselves on this side of the House and the Honourable the Finance
Member, T would gladly state that both in my capacity as a member of the
Standing Finance Committee for many years and also as a member of the
Joint Select Committee on the Reserve Bank Bill, T have found in Sir
George Schuster a Chairman who has accorded to us unfailing courtesy
and who has tried to do the best under the circumstances and to be help-
ful to the members of the Committee. I am not used to using language
of flattery or anything like that, but as this is practically the last occasion
on which Sir George Schuster’s connection with this House will terminate,
I only want to put on record that Sir George Schuster has displayed
never-fuiling patience, and his attitude has always been helpful to us,
who have had to work on Committees with him. This does not mean that
I have agrced always with his financial views on all matters, but in his
personal capacity, I have no hesitation in saying what I have said. He
carries with him our best wishes. With these few words, I support the
motion that the Bill be passed. ,

Diwan Bahadur A. Ramaswami Mudaliar (Madras Citv: Non-Muham-
madan Urban): I wish to confine myself to the Matches Bill and just say a
few words with reference to the observations of the Honourabe the
Finance Member. *First, with reference to the effect of levving this
excise duty, on the coming into operation of the Federation, T want to
msake clear the position of those who entertained some apprehensions
regarding the future. Tt is perfectly true that the Honourable the
Finance Member, by levying the excise dutv at this stage, has prepared
the way, has made it possible for the preliminary work to be undertaken,
and has made it simpler for the new Federation to levy a duty, if and
when it chooses to do so, but the objection we took at an earlier stage
was this. If the Hrnourable the Finance Member is going to give ' to
the States the benefit of these excise duties. whether it be the sugar excide
duty or the match excise duties, whether it should be directly collected
by the State as on the sugar excise dutv or indirectly obtained bv' the
State by means of a payment from the Government of India to the States
concerned, in either case we apprehend that States having got gnoe the
benefit of this duty and having used this for their revemue purnoses: they
will find. it very difficult indeed to consent to transterring this into .a
purely Federal source thereafter. That is to say, if Btate A gets the benefit
of the sugar excise duty which it levies on the manufacture of sugar within
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its preciucts and if Stute I3 gets on u population basis sbout 14 or 15 lakhs
of rupees from the match oxcise duty, 1 say that there 18 nothing
theoreticaily impossible in the Mederation later on deciding that it shouia
be & teuvral tux, but when tue gquestion of voung comes up, all the States,
which bave made it & matter ot personsl interest to obtamn this revenue,
will be certainiy aguinst the granung of it to the lrederation; whereas the
position of sriush lundie wik be that it will continue to be a Central
revenue. 1 awm also doubtiul whether, when the Federation comes in, the
States may not suy that in view of the deficit of the Central Government’s
budget to the extent that these excise duties are collected from MBritish
indis, tuey should be u Central source ot revenue for the Central Govern-
ment just us, for instance, income-tax is, and to the extent that they are
ytiised by e Qlates, they should be at the disposal of the States. 'That,
Sir, is & fair position of the apprehension which some of us have felt with
reference to the prematureness of the levying of these two duties.

Sir, there is vne other question that L snould like to refer to. A great
deal hus been said sbout the Bengal jute duty. Now 1 want to make my
position perfectly clear. 1t 18 true that, in the various Roupd Table Con-
terence Cowmitiees, it was agreed and decided that Bengal should get at
least tifty per cent of the export duty on jute. I stand by that position.
Now, if the Honourable the Finance Member had come and told us that,
irrespective of the position of the Government of India and their budgetary,
conditions, Bengal should get, us a mutter of right, us a matter of justice,
half the export duty which may, in course of time, become the full export
duty, back to itself, then 1 do not think any of us can question that
proposition or can grudge Bengal what she is going to huve. (Hear, hear.)
It is & matter of justice, because, the export duty being an export duty on
a monopoly which Beungal alone produces, there is no reason—and that I
understand is the Bengual case—why from the date of the War when this
duty was first levied, the benefit of that duty should not go to Bengal. If
he had come and merely said: ‘I am now obliged to give up this export
duty on jute, either in whole or in part, because 1 realize that Bengal has
a claim to it’’, then none of us could have said anything, and the duty of
the Honourable the Finance Member, then, primarily, gnd secondarily
and ultimately of this House, would have been to treat the amount lost as
a deficit in the general revenues of the Government of India, and then to
set about finding ways and means by which that deficit could be made good ;
but my Honourable friend has not suggested any absolute giving up of that
duty up to fifty per cent. at least to Bengal, but he has put forward an
interlocked proposition, if I may say so. He has combined that with the
proceeds of the match duty. He has said that the benefit of it shoujd be
to the extent of the revenue that he gets from matches, and today his
speech on the third reading of the Bill shows that Bengal will only get 120
lakhs by way of a straight grant. Probably, he was thinking of the balance
by way of a loan which could be later adjusted, with interest or without
interest, or wiped off from the succeeding years of match exise duty. He
has said that that is the proposition,—that to the extent that the match
excigse duty e

The Honourable 8ir George Schuser: May I explain the position? That
is only as regards this year. Afterwards, any sort of connection between
the match excise and the transfer of the jute duty ceases. - It is merely for
this year, when we can only collect eight months’ revenue from the match
excise that we suggest postponing the date of the transfer. I sm merely
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saylng tbat as a busis lor explaining why we hLuve got to do-it in thas way.
But usereaiter, the principie s ucceptéd, and e connecton between the
mateh wycise duty and the banding over ot the jute duty cesses altogether.
1 have merely explained why we nave to do 1t In u cersain way this yem’
(Loud Appiususe.) .

Diwan Bahadur A. Ramaswami Mudaliar: Very well, 1 vecept thav -posr-
tion. ln any case the House bas the proposition thuat the match excrse
duty was inextricably counected with. the grant of -assistence to BBengal. . 1t
that is the position ot iy Honouruble iriend, then what is the mesaniug
of his statement that he should keep & close watch on the finances of ‘the
Bengal Governient, und that the latter should see to it that all proper re:
trenchments ure carried out by the Bengal Government, .ynd that the
Bengal Government should sutisfy the Government of India that it is carry-
ing on its admumstration n the most economucal way 80 that it may get
the benefit of this? If, as my Honourable friend now suggests, in this
yeor iitty per cent of the jute duty will go to them irrespective of the
duty he gets from matches—and 1 accept that position—then 1 ask again
what is this position that he has laad down, that the Government
of India 1uust satisty thewselves that Bengal is doing all that she possibly
can by way of retrenchiug ler expenditure? Let me read from the Honour-
able the Finunce Member s speech delivered on the occasion of his introdue-
tion of the Finance Bill:

“If we are prepared to tuke account of this and ask the Central Legislature to
support s in raising funds to help Bengal, we can alsv fairly claim to be satisfied
that the Bengal Government and Legislature are doing all that is possible to help
themselves. Kverything which 1 have to. propose is subject to this condition’

and the 1lonourable the Finance Member has reiterated that condition to-
day on the floor of the House, and I take it that that condition obtaing not
only lor the current year but for some years to come.

The Honourable Sir George Schuster: That will be settled once for all
in the current year, after the inquill'fr this year, but once it has been made,
then it will be séttled once for

Diwan Bahadur A. Ramaswami Mudaliar: I sm very glad my Honour-
able friend has illustrated what was apparently to me at any rate a rather
dark proposition. I take it that the Government of India are going to closely
consider the question of the finances of the Bengal Government—the way
in which it is administered, the amount of economy or retrenchment that
is being carried out by the Bengal Government, and so on. Now I turn
to my Honourable friends from Bengal and ask them to co-operate with
us in this matter. They have got their jute duty. There is no question.
about it. Now, it is their duty to co-operate with all other sections in this
House, and to put pressure on their own Govemment and on the Govern-
ment of India to see to it that the administration in Bengal is carried out
economically as in other Provinces, and that their resources are not fritter-
ed sway as in the past, and that their administration is not more top-
heavy than it can be helped.

Sir Abdur Rahim® Thaf applies equally to all other Provinces,—nos.
Qxclusxvely to Bengal, surely?
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Diwan Bahadur A. Ramaswami Mudaliar: Leave us slone. You do
not care to come to our help here. We have been for the last hundred
days beating our heads against a stone wall and asking that the Govern-
ment of India should do something merely to prohibit the importation of
cheup rice and the dumping of cheap rice into our Province -

Mr. S. 0. Mitra: We supported you in that.

Diwan Bahadur A, Ramaswami Mudaliar;But, until this moment, we
have not got any satisfactory reply.

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): We did supporb
you on that point,

Diwan Bahadur A. Ramaswami Mudaliar: Sir, 1 cannot understand
why the finances of Madras should be scrutinised by the Government of
India when the Madras Government is not going to get a penny from the
Government of India, when it depends upon its own local taxation, when
it depends upon its own retrenchment and does not want the Govern-
ment of India to come to its help. T only want to enter a caveat against
the proposition that other Provincial Governments and their Administra-
tions and their finances also should be serutinised in the same way as the
Bengal Government's Administration is going to be scrutinised.  The
Honourable the Finance Member has stated that, in view of this remission
of the export duty, the Benga] Administration will be scrutinised. I would
ask my Honourable friends from Bengal—will you, as public representatives,
see to it that pressure is brought to bear upon your Government to see what
they can do in the matter of economising your Administration costs? Sir,
here let me quote the opinion of a Bengali—not of a person who comes
frcmn another Province—an Indian correspondent who is eminently reason-
able, as his contributions to the Staieaman will show.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
You miean it is Mr. P, N. Guha?

An Honourable Member: This gentleman is against all political advance
as is well known.

Diwan Bahadur A, Ramaswami Mudaliar: Well, he may be against all
‘pelitical advance, but he is certainly not against the Bengal Government.
He is one of those who supports Government—unlike those who are always
against Government. Sir, my Honourable friend, Mr. Mitr.a, accepts f,}!at
this gentleman is not one of those who are generally speaking keen critics
of Government. Now let us see what this gentleman says. Writing on
the 4th of March in the Statesman,—very soon after my Honourable friend
made his speech asking the Central Legislature to take the case of Bengal

into its special consideration,—he says:

“In asking the Central Legislature to take the case of Bengal into its special
mnni{ir:aration,gSir George Schns&r has laid down a special condition and that is that
the Government and the Legislature of Bengal will do all that may be fou‘nd possible
to help themselves and he concluded with the following slgm.ﬁganf; words : Ev.erythl.ng
which I have to propose (for Bengal) is subject to this condition.” The question will,
therefore, naturally arise if the Government and Leglglatqre of Bengal are doing ali
that can be done to help themselves. The exact position in this connection cannot be
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explained briefly, yet it can be said safely that the Legislature of Bengal did all it
could, but the Government did not. Two successive committees appointed at the
instance of the Bengal Legislative Council to find out ways and means for retrenchment
recommended the curtailment of over two crores of rupees in the expenditure, but the
Government of Bengal has not seen its way to retrench even a quarter of the amount.
The Swan Committee thought that the size of the Cabinet of the Governor could be
reduced, but the Government has decided that ‘no action will be taken to reduce the
size or the emoluments of the Cabinet pending the introduction of the new reforms’.
As to the question of Hill exodus, the Government thinks that ‘in these abnormal
times when urgent matters which require the attention of the Government as a
whole are so numerous it is not possible to abandon the second visit to Darjeeling’.
Further ‘it has been decided to make no reduction in the number of Secretaries,” and ‘no
reduction in the number of Divisional Commissioners is considered practicable in the
present condition’. 8o forth and so on. It is for the Government of India and the
rest of the world to judge if the Government of Bengal is helping itself although
the lines on which such help can be secured have been indicated by the Legislature of

Bengal.”

Now, Sir, I do not suggest that this statement is absolutely sacrosanct,
but it is a statement by one who does suggest, that the whole question of
retrenchment in the Bengal administration deserves to be looked into. I,
therefore, appeal to my friends from Bengal that, when that question is
taken up by the 'Government of India, they should try to see that the
Government of India examines the whole position courageously and care-
fully, if I may say so.

Sir, as regards the match tax itself, however much I may dislike it,
I know that it is going to be passed, and T am not going to oppose it,
merely because it is not practical politice to oppose this tax. It is cer-
Qainly a handicap to the poor man, and, in spite of the amendments that
have been made by the Select Committee, we know that in the retail
market the match box is going to be a heavy luxury hereafter to the poorer
classes.'

There is only one other aspect of the question that I should like to state.
I was very thankful to hear the Honourable the Finance Member stating
somewhat boldly, if he will permit me to say so, this morning his criticism
of those people, either in this countrv or in England, who cut of their
anxiety not to see the reforms being granted and out of political motives
are trying to pervert the situation. They are suggesting obstacles where
none exist, and are throwing all sorts of terrors into the way of reforms,
s that those, who have not had the time to study these questions, may
be easily frightened. I was very glad to see that the Honourable the
Finance Member, from his responsible position here in thig House and
as a custodian of India’s finances during the last five years, was able
vo get up and say that, while undoubtedly the situation is very difficuls,
it was certainly not hopeless; that, while undoubtedly the future must
"be looked at with care, it certainly was not such as to he an obstacle to
the inauguration of the new schame of reforms. T am aware that there
are & certain number of retired Indian civilians in England who, it must
be said to their credit, have carried on a propaganda in favour of reforms
and have tried to place in their proper perspective the difficult problems
that are in our way. T am also aware. in fact, most of us are aware
that, on the other hand, there are some—I shall not say many—who, out
of sheer perversity, if for no other reason, have done their best to do
disservice to this countrv.



THE MATCHES (EXCISE DUTY) BILL, a4l

My Honoursble friend referred to future Ministers who, uf they were
worth their salt, would try their level best to see that the
nnanceg of the Provinces und of the Centre were put on a
proper basis. 1 have no doubt thut the occasion will find the men.
Hvery country bas found it so, And in spite of what may be said by
some of the critics amonyg my own countrylen, the despairing critics who
think that nobody cau do the job well except themselves, the people who
out of a heightened seuse ol their own secil-cstcem are in a position to
decry all dewocratic forius of Governwent, and who suggest that none
of their countrymen will be in a position w discharge their duties pro-
perly if placed 1 a place of authority,—1 say despite all that, none of us
has really any doubt that the occusion will tind the proper men. If we
are given the respousibility and uhe opportunity, then there are patriots
enough in this country who will wuke courage w their hands, and who
wil tace unpopulur measures i they Lave to fuce them and carry them
through if vhey are for the benefit of the country. Therefore, I am very
guld that the Honourable the Kmance Member has suggested that there
is no point or not much point ut any rate in these durk critivisms which
are gowng on someties in this couniry und more often in his own country
and L cun only echo the hope that hug been addressed by my Honourable
friend, Mr, B. Das, that, when Sir George Schuster returns to his
country, he will try to plead—l won't say plead for my own country—
tor truth, for justice, for fuirplay and for judging all these questions on
their mwerits, and not through prejudiced spectacles. 1 will only like to
associate wysell with all that has been sud about Bir George Schuster
in his personal capucity and as the Finance Mewber of the Government
of India.

8 p.M.

Mr, A, H. Ghuznavi: Sir, I uever thought that the question regarding
the finances of the Bengal Government will be raised in this Honourable
House on this Matches Bill. I will briefly state to my Honourable friend
that this is not a dole that the Government of India are going to give us,
They have been robbing us all these years of our money, and they have
recognised, rather late in the day, that it was not fair and they are giving
us back a portion of it.

| .
Diwan Bahadur A. Ramaswami Mudaliar: That is exactly what I
said. Of course, I did nol use the word ‘‘robbery’’

Mr. A, H. Ghuznavi: 1 am coming to that. My Honourable friend,
the Finance Member, has said that they would like to scrutinise the finances
of the Bengal Government, to see whether it has been able to carry out
retrenchment, and whether it has made every effort to live within ite
income. His remarks were not made, as far as 1 could understand, with
regard to this duty. Bengal is a deficit Province and it needs money badly.
By all means retrench in order to balance the budget. That is what the
Finance Member is going to see, as to how far Bengal can reduce its
expenditure and how far it needs. the help of the Government of India
to balance its budget. This duty legitimately belongs to us, and it is
with the greatest difficulty and after so many years of agitation that His
Majesty’s Government have recognised that it is our money and it should
be given to us. My Honourable friend, Diwan Bahadur Mudaliar, was
on the Federal Finance Committce, and he must know that the Com-
mittee has recognised that this money should go back to Bengal.
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Mr. Mudaliar’s grievance is that in one breath the Government say that
they must see that the Government of Bengal must carry out retrenchment
in order to reduce its expenditure, and in the other breath they say
that here is the money we are giving you. But my point is this, so far
as the Finance Member's statemnent is concerned, the Government of India
are going to look into the finances of Bengal, not with regard to this parti-
cular duty, but to find out whether the money that the Government of
Bengal will get from the jute duty will enable it to balance its budget.
That is why he wants to go into the finances of Bengal. Then, Sir, I
am grateful to my Honourable friend that he does not grudge us getting
back what we call our money, of which we have been deprived all these
years. In the morning, 1 referred to Calcutta on the telephone and I
got the telegram now. This is what the telegram says:

“‘Percentage using wood Esavi Match, Japanese 50, German 30, Indian 20.
Calcutta Match, Japanese 40, German 20, Indian 40. Indian Factories use both
Japanese and Indian. Small manufaciurers use all Indian. Labourers being all Indians

working nine hours a day, about fifty per cent day work and fifty per cent piece
work allowing half day work. WNishi.”

This is the telegramn that 1 have received from the Chairman of the
Japunese Commercial Museum.

Bir, coming to my Honourable friend, Sir George Schuster, I should
say that the Members from Bengul ure very gratetul to my Honourable
friend for, as 1 said during the Budget discussion, he is the first Finance
Member of the Government of India who hag recognised the legitimate
claim of Bengal to the jute duty, and it is in his hand that Bengal has
at last received some tangible reccgnition of her just dues, Mr. Presi-
dent, I sincerely wish my Honourable friend good health and a content-
ed life, and all the rest wiil follow for such an intelligent and active
mind as his. (Applause.)

{

Mr, Mabhammad Yamin Kban (Agra Division: Muhammadan Rural):
Sir, this Bill will soon be passed into law, and 1 see that the whole
House is ready to give its support in passing this Bill. I wish to make
some observations with regard to s certain controversy that has taken
place just now in the House, and I think it my duty to give expression
to my views and to ‘give vent to the views of those whom I have the
honour to ropresent in this House. ‘The duty which may be realised from
this match excise may go to Bengal or to the exchequer of the Govern-
ment of India. I have not got much quarrel about that. I have one
word to say about the principle underlying this controversial matter.
My Honourable friend, Mr. Ghuznavi, may like the principle, because he
is gaining, and this may not be liked by my Honourable friend, Diwan
Bahadur Mudaliar, because his Province is not being treated similarly as
Bengal. If we accept the principle that the jute export duty should go
to Bengal, only becauss Bengal has not got sufficient money to meet her
expenditure

Mr. A. H Ghuznavi: That ie not the principle.

Mr. Muhammad Yamin Khan: Because Bengal has got a deficit
Budget and jute is its produce, and, therefore, ghe should ‘be treated
fuvourably by this House, 1 say, Sir, I am not ready to recognise thab
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principle. 1f we accept this principle, then similar claimg may he made
by other Provinces. 'L'he one great factor, which has contributed to the
deficit in the Bengal budget, is that Bengal has got permanent land revenue
settlement.  In other Provinces, we are paying land revenue on an
enhanced scale. 1f in the United Provinces we are paying a land revenue
of, say, Rs. 1,000 on s particular piece of land, we find that in Bengal they
pay Rs. 200 on & land of the same area. In the circumstances, the
Bengal Government should come forward and touch the pockets of those
who are enjoying a certain privilege in the shape of permanent settle-
ment. I submit, Sir, that the people in other Provinces are not enjoying
similur privileges, and yet the Government have shown this differential
treatment botween the various Provinces.

Mr. A. H Ghuznavi: ls the Honourable Member aware of the ‘‘sun-
set’’ law in Bengal?

Mr. Muhammad Yamin Khan. As a zamindar, I ought to know what
“sun-set’’ law means. 1 know that property may be confiscated if land
revenue is not paid to Government within a particular time. In other
Provinces also the zamindurs are not treated lemiently by Government.
They do not go scot-free if they cannot find the money to pay land
revenue to Government within a fixed time. The zamindars in the United
Provinces and other Provinces may not be treated so harshly as the
Bengal zamindar may he treated in a particular way. But yet he has
got a definite time, a definite period within which to provide the money.
I am not concerned with the difliculties which the zamindars, in com-
mon, experience in all the Provinces. I am only referring to the parti-
cular ingredient that is contained in this principle, and I am only referring
why the Bengal Government cannot find sufficient funds to meet its defisit
in the Budget. We find in other Provinces like the United Provinces
or the Punjab that the settlement ir being revised every year in one
district or the other. I find that in the neighbouring district of Buland-
shahr and cther places the land revenue settlement took place in 1917
when the prices were very high, and the land revenue was fixed according
to that scale. In Bengul, however, we find that the land revenue was fixed
in the time of Lord Cornwallis when grain was being sold at one rupee
per maund, while in the other Provinces we find that the last settlement
was made when grain was selling at five seers to a rupee. This is a hard
fatc not only to the zamindarg in those Provinces but also to the tenants.
We find that if we cannot make up our deficit, we have to provide the
stamp duty and other duties which it is the duty of the Government to
provide. If the Bengal Government is unable to meet its budget from
the revenues ordinarily collected, they must find out the people who are
enjoying special privileges undisturbed for several centuries and get money
from them somehow or other, becnuse similar classes of people in other
Provinces are paying increased taxes to the Government. The Govern-
ment should try some means or other. I do not suggest any means,
because it is not my cincern to suggest ways and meang for Government.
It is the Government that have to find out the money. The Bengal
Government claims that the export duty on jute should be ear-marked
for Bengal. Well, Sir, if this principle is accepted, on the same
analogy I urge that all the money rececived in the shape of excise duty on
sugar should primarily be utilised by the United Provinces. The claim
of my Honourable friend from Bengal for the jute duty is based
on the principle that jute is the monopoly of Bengal and that
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Bengal is exporting jute, and 8o che should get all the duty.
Siwilarly, 1 say, Sir, that the United Provinces produces all the sugar
that is consumed in India, and the revenue that is derived from this
sugar excise duty, 1 do not say, should go to the pockets of sugar pro-
ducers, bub 1 say that all this money realised in the shape of excise duty
should be handed over to the general revenues of the United Provinces.

Mr. 8, O, Mitra: You are eating sugar, whereas we are exporting jute.

Mr. Muhammad Yamin Khan: If my Honourable friend is ready to
start eating jute, 1 have not the slightest objection, I have no quarre] with
him in that respect. Let him eat jute. I do not mind if in Bengal they.
devise some other means of living, that is by eating jute. But we, in the
United Provinces, not only eat our own sugar, but we also export sugar,
not only to Bengal, but to other places, we export to Madras, we export to
Bombay, and the sugar that is produced in the United Provinces is not
wholly consumed by the people in the United Provinces alone, but by other
people also. I submit, Sir, that as far as the principle of export is con-
cerned, it means not only export. to countries outside India, but also export
from one Province to another. While Bengal is exporting jute, we in the
United Provinces are exporting sugar to other Provinces. 1 must say
that wmy friend is creating many difticultics. The principle here is whether
the tax realised from the produce of a particular Province should go to
that Province or to the Government of India. The United Provinces pro-
duce more sugar than other Provinces, and the Government of India are
imposing an excise duty. They are perfectly entitled to do that, because
the manufacturer is making large profits which he is not giving to the
cane grower or to the consumer, Let half of it go to the Government
of India and half to the pockets of the people who have put up the fac-
tories. But the principle is whether the Government of India should get it
or it should go to the proviceial exchequer. That point rémains, and it will
create complications and once this principle is accepted it will create a
loophole for many things. My Bengal friends will next time say that
Bengal exports a lot of rice, and, therefore, the rice duty should go to
that Province. My ,friends from the Punjab may say that they are
exporting large quantities of wheat and the export duty should go to their
Province. 1 place the export duty on the same level as the excise duty,
because in principle they are the same. On the same analogy, 1 may
argue that why should not the United Provinces get the excise duty on
sugar which i produced there and on which the tax is paid there?

The Honourable Sir George Schuster: 1 may point out to my Hon-
ourable friend that, if the United Provinces stopped producing sugar
tomorrow, a8 far as the revenue is concerned, we should benefit greatly,
because we should have to import from Java large quantities of sugar end
thereby we would realise the 1auch heavier import duty; whereas, if
Bengal stopped producing jute tomorrow, there would be no export of
jute and we should get no export duty and our revenues would suffer. The
two cases are entirely different. |

Mr, Muhammad Yamin Khan: Therc is something to be said for that
argument, but at the same time Governmf:nt have to look to the interests
of the people as well. If we stop producing sugar, certainly Government
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will gain by having a good customs duty, but the people who are in this
particular industry will be losers. My friend will know that imports into
India are being paid by the export of gold, and if we had not so much
export of gold we could not have ull these imports into India. The result
would be that India would be impoverished in two or three vears. 'The
producers of sugar-cane in the United Provinces have come to the rescue
of Government in establishing iinancial stability, und Government can-
not ignore that factor. 1 quite agree that this is a debatable question,
and many factors have to be taken into consideration, but the principle
remains whether a tax realised from one particular Province should go to
that Province or to the Government of India, That principle I contest
and we cannot agree to that at all. I will not go into minute details,
because this is not the time for thut, but if 1 had the time and the oppor-
tunity, 1 could show that the argument is not so strong as it appears to

be

Sir, this is the time when we niust bid farewell to Sir George Schuster,
and this is perhaps the last day when he is taking part in the debate of
this House. The whole House will miss him and I am sure he will be
missed also by the people who will come here next year and occupy
these seats. But, I am sure his achievements will remain memorable and
will always be remembered by ths people of this country for the great
benefit he has rendered to them. I am glad that my Honourable friend,
Dr. Ziauddin Ahmad, who opposed the Reserve Bank tooth and nail, has
now offered his co-operation in working it, and that the whole of that
side will co-operate in making the Reserve Bank a success. I feel that it
is a great advance for the people of India which the Finance Member
has helped to create for their benefit, and this is a great step towards self-
government for this country. I think he has rendered great and signal
service to this country which will be always appreciated and remembered
as a great boon. 8ir, I support the motion.

Mr. 8. 0. Mitra: Sir, T repeat what I said yesterday that we have to
support this motion for putting an additional duty on one of the necessi-
ties of life with the greatest reluctance. But the exigencies of the occasion
demand it and I think we are well advised to accept the motion. I would
only like to say a few words about the contribution to Bengal. We. from
Bengal express our gratefulness to the Government of India and to Sir
George Schuster in particular, for making the point absolutely clear that
the contribution to Bengal is not necessarily connected with this match
duty, though for the current year it has a necessary connection to a certain
extent. T do not like to argue very much with my friend, Mr. Yamin
Khan. I think he made a fundamental mistake when he missed the
difference between an excise duty and an export duty. I shall merely
tell him that there is no excise, duty on jute: the hessian that is produced
in Bengal and is consumed in Bengal or the United Provinces is not taxed.
It is only on the export of jute and its manufactures that the duty is
put. I shall loave it at that. I think on further consideration Mr. Yamin
Khan will revise his opinion, because when he sees that the Government of
India are not getting larger duties from sugar, the amount of revenue from
imported sugar has been much reduced, the excise duty alone is not
going to give them that amount: as a matter of fact the Government by
their protective policy have encouraged Indian industry though it has meant
loss of revenue in total.
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As regards the other points raised, I agree with my friend, Mr. Ghuz-
navi, that Bengal had a rightful claim all these years to a bigger pro-
portion from the total revenues. I shall only quote some figures to show
that, by the Meston Award, Bengal was deprived of its real claims as
the Province having the lapgest population. Bengal, with a population
of 46,694,000 had an annual revenue in 1921-22 of 8,94 lakhs, while the
United Provinces, with a population of 45,315,000, had a revenue of
Rs. 12,38 lakhs: and Madras, with a population of 42,318,000, had a
revenue of Rs. 15,39 lakhs, while Bombay, with a population of 19,348,000
had a revenue of Rs. 13,26 lakhs. From this it will be clear that a big
Province like Bengal having the largest population had a very low actual
revenuc; and if we refer to other figures, the contribution of Bengal to
the Central revenues will show the apparent injustice done to Bengal. 1
quote the figures of 1928-29 which show:

lakhs.
Madras:
Customs Revenue ... 4,93
Jute tax .
Income-tax .. e ... 1,81
Salt tax 90
Total .. 7,14
Bombay:
Customs .. 2,28
Jute tax
Income-tax 8,17
Salt 41
Total 5,84
Beagal:
Customs .. 54b
Jute tax ... 8,99
Income-tax e e ... 6,15
Salt 1,
Total ... 16,59
United Provinces:
Customs ... 5,80
Jute tax ..
Income-tax . 90
Salt 97
Total .17

From these figures, it is amazing that Bengal pays to the Central revenue
16,30 lakhs, arid nexb come Madras and the United Provinces with about
7,41 lakhs each. If Mr. Yamin Khan has any sense of equity, he will
feal that it is not as & matter of grace, but it is the remedying cf an
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injustice from which the Government of Bengal has suffered all these
years, and the result bas beem that the nation-building departmeants have
been starved. The Governmeat, as everybody knows, will not curtail
much expenditure on law and order: so what will happen. . . . .

-Mr. Muhasamad Yamin-Ehan: I never said this.

Mr. 8. 0. Mitra: I fully agree with my friend, Diwan Bahadur Muda-
liar, that the expenditure of Bengal, as of all other Provinces, should be
fully scrutinised in thuse very hard days: but there should not be any
impression that the Bengal Government all these years did nothing. I
would only like to read just'a few sentences to show what they have done
-during the last ten years: ‘

“The Government, however, had still to face a large deficit, and in 1922 they
presented three Bills to the Legislative Council, ane of which provided for the
taxation of amusements ard betting, and the other two for increase of Court-fees and
of stamp duties. A substantial increase of registration fees was also imposed a little
later by executive order. At the same time Government closely scrutinised their
expenditure and effected retrenchments amounting to Rs. 70,52,000 in 192122 and to
Rs. 48,88,895 in the following year. In 1922.23 a Retrenchment Committee was
appointed to explore the possibilities of further economies. The ultimate result of
their recommendations was a saving of Rs. 37,50,000. These measures did not
entirely relieve the Government of Bengal of their anxieties. Though retrenchments
were possible in some directions, in others an increase of expenditure was unavoid-
able. In particular, the post-war revision of pay had added to the cost of every
department. From 1925.86 onwards, however, Uge position improved slightly and
Government were able to carry on for some years without seriously trenching on the
provincial balance. The generel economic depression then began to affect the
revenue receipts, which fell from Rs. 11,35,00,000 in 1920-30 to Rs. 9,66,00,000 in
1830-31. The Government of Bengal again took up the question of retrenchment, and
%, t}:téa )ae&;-_ and the mext they effecbed further economies to the extent of

Bo- it cannot be said that the Government of Bengal have not tried
to economise. But I agree that if there is still room for economy and
retrenchment, it should berdone.

My Honourable friend, Diwan Bahadur Mudaliar, was referring to a
-statement in the Statesman contributed by its Indian Political Correspon-
dent, where he has suggested the recommendations of the Retrenchment
Committee about the abolition of the posts of Divisional Commissioners,
‘the larger salary of exeeutive officers and the question about exodus and
that these should be seriously considered. 8ir, T would only like to em-
phasiss that these are not peculiar to Bengal. I have great sympathy for
retrenchment on thesec matters, but they are common in all Provinces.
‘I think to some cxtent, some of the expenditure could certainly be cur-
‘tailed, as they have done in Bombay. by abolishing the number of Exe-
cutive Councillors and Ministers, and we would welcome any move on
the part of the Government of India to impress upon the Local Govern-
‘ments to practise economy in the manmer adopted b.y ]Efombay. But, as
T said, the trouble, is not peculiar to Bengal alone, it is commen to all

the Provinces alike.

I should like to give ome warning, and I hope here I shall have the
sympathy of my friend, the Diwan Bahadur, that Government should not
put pressure on Provincial Govarnments to retrench expenditure only on
‘nation-building departments. In Bangal the money granted to the nation-
building -departments like Public Health, Banitation, Fducation, etc., was
‘hardly sufficierit ‘to treet vur requirements, ‘amd, as wes shown by miy
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friend, Mr. Raju, Bengal has been the worst sufferer in all these matters,
and I feel that the Government of India would be very much ill-advised,
if they pressed the Local Governments to curtail their expenditure om
the nation-building departments. I think this will satisfy my friends that
it was nob any special mercy or favour that we wanted, but bare justice
should be done to reqmedy an old wrong that was continued all these years on
‘Bengal.

The Honourable Sir George Schuster: Sir, I desire to be very brief.
1 am glad, in the first place, that I had an opportunity of making it clear
that there is no connection between the, proceeds of the match excise
duty and what we are doing for Bengal, except that it was necessary for
us to ask the House to approve of tha match excise duty this year, in
order to enable us to carry out the proposals of Government. 1 might
just as well have connected the sugar excise duty with that proposal or
any other form of tax, but the only reason why the match excise duty
was connected with it was that if it had not been for this proposal to
make the transfer to Bengal, we should not have proposed the match
excise duty; while we should in amy case propose the sugar excise duty,
because we thought that was neccessary for other reasons. Now, Sir, I
do not wish to start upon uny sort of hair-splitting definition of the pre-
cise significance of what we are proposing for Bengal,—whether we are
acknowledging a right or giving a dole, or in whatever way it may be
described. 1 wpuld just like to explain again what our position in this
matter was. In this, as in other cuses, we had to approach the question
from a strictly practical point of view. Our position was that of bankers
who were responsible for finuncing Bengal. We had to say to the Ben-
gal Government: ‘“we cannot allow this piling up of deficit debt to go on;
either you yourselves should stop it or we must recognise the fact that
your position is so bad that it does not lie within your power to do so’’.
On that broad issue, we were quite clearly convinced that it was not in
the present circumstances within their power to ‘do 8o, and, therefore,
we came forward with this proposal. But we still retain our position
of bankers in regard to Bengal. and it is no use our mnaking this proposal
unless they on their side are going to help and fili up the remainder of
tha gap and restore equilibrium. That is reolly the position. We were
not in a position ourselves to decide at this stage, as a mutter of right,
that half the export duty was to be transferred, because that is part of
the constitutional plan in the White Paper which is still under considera-
tion. Therefore, we hud to approach it from a strictly practical point of
view, and I hope I have made that position clear. We certainly do not
intend to be unrasonable with the Government of Bengal, but we do
feel that it is not only necessary from the point of view of the finances of
India as a whole, but also probably desirable in their own interest, that
we should take seriously that condition which I first mentioned as regards
"this grant.

_ Now, Bir, apart from that, 1 think I need say no more. I would only
like to take this, which is the last occasion when I shall speak on an
important measure, for I trust that no serious speeches need be, made on
the Mechanical Lighters Bill,—I would just like to take this dccasion
to say a few words as regards my own relations with this House, 1
should like to thank all Members of the House for the help which they
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have at all times given to me when I have asked for their help and co-
operation. . 1 have onc particular instance in my mind. If I have
achieved anyl;hmur of value to the Indiun position in the course of my
tenure of office as Finance Member, I think it is perhaps the way in
which we tackled the question of retrenchment. Any oneg can impose
new taxes, but retrenchment is & much more difficult thing to tackle and
s much more real achicvement when it is achieved. In that I asked for
the help of this House, and we followed an unusual procedure in appoint-
ing Retrenchment Committees from this House. 1 can only say that
from my own point of view that proccdure was a great success. It
helped me enormously, and 1 have always taken every opportunity vo
thank those Members of the House who sat on those Retrenchment Com-
mittees, worked unremittingly, and I think produced very valuable re-
sults. One dous not like to single out special names; but perhaps the
House will agree with me that I might in this connection single out the
name of my friend, the Leader of the Opposition, for he had
to preside over the most troublesome Committee of all, and there
is not the slightest doubt that his Committee was by far the most
hard-worked of all Committees. I thank him, and I thank all the other
Members of the House for the help which they gave us on this side on
that occasion, and 1 may say that on no occasion that I have been here
when we have asked help of that kind, on no occasion has it been denied
to us. I huve also received the.most valuable halp from the Members of
the Public Accounts Committee and the Standing Finance Committee,
and it has always been a very graat pleasure to work with them. I can
only hope that on their side the Members of this House, who served on
the Retrenchment Committees and on the Standing Finance Committee
und the Public Accounts Committee, feel that they have derived some
value from thejr work. I feel myself that one can see signs of
the value in the discuseions which we now have. I feel that particularly
the work on the Retrenchment Committees has taught Honourable Mem-
bers opposite a great deal about the way in which Government Departmenta
are carried on and has enabled their criticism to be much more
accurately directed than hitherto. That is all I think that I need say,
except if I might, to congratulate the House on having gone through au
exceedingly long and arduous Session in such a good heart and in sucn
good temper.

I feel, Sir, that we, owe a special debt of gratitude to you for having
kept the House 8o cool. No one knows, Sir, where you got the money
with which to do it. But at‘least we can all of us appreciate what has
been done, and if I might say so, in this and in all othar ways, you, Sir,
have always helped to make the discussions in this House pleasant and
valuable and conducted in & way, not only suitable to the convenience of
Members, but suitable to the conduct of public business.

Sir, 1 feel I have nothing more to say, exccpt to express the hope
that friendships started in this Assembly may continue ever after.

Mr. President (The Honourable Sir Shanmukham Chetty): Before the
guestion is put, 1 would like to join my Honourable colleagues in express-
ing to the Honourable the Finance Member our good wishes on his
retirement from this country next week. (Applause.)

It has been my privilege to have been a severe critic of his for over
three years, and for the last one year, I have watched the effect of the
criticisms on him from a more detached sphere. (Laughter.) I have also
felt that, however much' we might have differed .from the Finance Mem.-.
ber, he has always shown a genuine spirit to understand our point of view,

{Cheers.)
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I bave also had experience of working with him on Committees
and it is specially when we are engaged in important work on Committees
that we realise how important and useful was the way in which he guided
the deliberations of the Committees. Very often, when the Non-Official
Members were not in a position to tackle the official witnesses in a proper
manner, it was the Finance Member as the Chairman of the Committee
that came to the rescue and help of the Non-Official Members. (Cheers.)
Honourasble Members have expressed u desire that Sir George Schuster
should come back to us. Whether he comes back to us or not—we would
certainly be delighted if he comes back to us—we have no doubt that
when he goes back, he would in any opportunity that might present itself
to him keep the interests of India at heart. and that he would have many
opportunitics of serving the common interests of India and England.
(Cheers.) I wish him all God-speed and a happy sojourn in his own
native land. (Cheers.) ‘

The question is:
‘That the Bill, as amended by the Select Committee, be passed.”
The motion was adopted.

THE MECHANICAL LIGHTERS (EXCISE DUTY) BILL.

The Honourable Sir George Schuster (Finance Member): Sir, I move
for leave to introduce a Bill to provide for the imposition and collection of
an excise duty on mechanical lighters.

Mr. Prestdent (The Honourable 8ir Shanmukham Chetty): The ques-
tion is:

““That leave be given to introduce a Bill to provide for the impesition and collec-
tion of an excise duty on mechanical lighters.’”

The motion was adopted.

The Honourable Sir George Schuster: Sir, I introduce the Bill.
I now move that the Bill to provide for the imposition and collection
of an excise duty on mechanical lighters be taken into considerstion.

Mr. President (The Homourable Sir Shanmukham Chetty): Motion

moved:

“That the Bill to provide for the imposition and collection of am excise duty
on mechanical lighters be taken into consideration.’’

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): At this fag end of the Session it is rather unfair to the
Non-Official Members to support that the Bill be immediately taken into
consideration. Unless the Finanee Member shows that there are some
definite urgent reasons and that the finances of India will substantially
suffer, T think it is rather unfair to suspend the Standing Order and take
this Bill of taxation without any notice inte :comsideration.
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Mr, Presidani (The Honourable Sir Shasmukham Chetty): The
Honourable Member has raised am objeetion to taking this Bill into consi-
deration, and unless the Chair suspends the Standing Order, the Bill
cannot be taken into consideration. But before the Chair decides to
exercise that right, the Chair must be satisfied that it is absolutely essen-
tial to. carry this Bill through today.

The Honourable 8ir George Schuster: This matter was discussed in the
Select Comnmittee. We only introduced this measure in order to safeguard
ourselves against a possible serious loss of revenue. As a matter of fact,
if any serious objection is taken to proceeding with the measure now, we
fuel on our side that, as long as it is known by the public that a measure
of this kind is under contemplation, it will be quite sufficient to prevent
anybody starting the manufacture of mechanical lighters in this country.
So far as any danger of abnormal imports from outside is concerned, we
could, for the tine being, prohibit imports of mechanical lighters, if we
find that there is a serious danger of over-stocking in the market and
losing match excise revenue. So, if Honourable Members opposite feel
that it is not fair to them to consider this measure now, we should be
prepared to agree either to a motion of reference to a Select Committee or

to a motion for circulation. We have served our purpose by introducing
this Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): So far as
the point of order is concerned, the need for exercising the power of sus-
pending the Standing Order would arise only if the Bill had not been made
available for the use of Members three days before the motion was made.
The Chair understands that the Bill has been made available, and, there-
fore, there is no need of suspending the Standing Order. But, the Chair
understands that Government are prepared to accept a motion for
circulation or for reference to a Select Committee, and, therefare, the
House might cut short the debate if one of those motions was moved.

Mr. Bhuput Sing (Bihar and Orissa: Landholders): As Government
are agreeable to accept my motion, I need not be very long in my argu-
ments. . I beg to move: . '

“That the Bill be circulated for the purpose of eliciting opinion thereon by the
3lst July, 1934.” |

Mr. President (The Homourable Sir Shanmukham Chetty): The
Honourable Member had better make it 30th June.

Mr. Bhuput 8ing: I have no objeetion, B8ir. The purpose of my
moving this amendment is this. In the Statement of Objects and
Reasons, it is stated that there is not, as yet, any established industry in
the manufacture of mechanical lighters in India, and I do not know how
the industry for the manufacture of them may be established overnight.
Tf they want to manufacture, they must get machinery from abroad in the
first instance before they can ever start. With this high duty of two
rupees per lighter, there is absolutely no chance of this industry being ever
established here. Government, by bringing forward this Bill, want to forbid
the manufdeture. -
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The Honourable 8ir George Schuster: I am quite prepared to accept
the motion for ecirculation as 1 have already announced. Possibly my
Honourable friend will not feel it necessary to argue the case.

Mr. Bhuput Sing: 1 want that opinions may be iuvited from the
match industry, from the importers of these lighters and from the customs
authorities as to the number of mechanical lighters imported for the last
few years, and whether that will affect: the consumption of matches or not.
These are points which will have to be considered when inviting opinions.
Moreover, the definition of a mechanicul lighter is a very wide one. Even
a small toy which produces a spark will come under the definition, and
that is not right. This point also must be considered in the meantime,
and there are other things also for considevation by the Government. 1
move my motion.

Mr. B. Das (Urissa Division: Non-Muhammadan): I oppose the whole
Bill and the circulation motion also.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the
30th June, 1934.”

The motion was adopted.

THE INDIAN ARMY (AMENDMENT) BILL.

Mr. G. R. F. Tottenham (Army Secretary): Sir, 1 move for leave to
introduce a Bill further to amend the Indian Army Act, 1911, for certain
purposes.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

““That leave be given to introduce a Bill further to amend the Indian Army Act,
1811, for certain purposes.’’

The motion was adopted.

Mr. G. R. F. Tottenham: Sir, 1 introduce the Bill.

RESOLUTION RE EXCISE DUTY ON MOTOR SPIRIT FOR THE
. "PURPOSES OF ROAD DEVELOPMENT.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, 1 beg to move the following Resolution :

“In supersession of the Resolution adopted by this Assembly on the 4th February,
1930, as supplemented by the Resolution adopted by this Assembly on the 3rd October,
1931, this Assembly recommends to the Governor General-in-Council that : -

1. There shall continue to be levied on motor spirit an extra duty of customs and
of excise of not less than two annas per gallon, and the proceeds thereof sball be applied
for the purposes of road development
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2. (1) From the proceeds of such extra duty in any financial year there shall be
deducted a sum equivalent to the share in such proceeds arising from motor spirit used
for purposes of civil aviation during the calendar r ending in the financial year
concerned, and such sum shall be at the disposal of the Governor General-in-Council
for allotment as grants-in-aid of civil aviation.

(2) The balance of the proceeds shall be credited as a block grant to a separate
Road Account. ,

3. (1) The anuual block grant shall be allotted as follows :

(a) a portion equal to fifteen per cen! shall be retained by the Governor
General-in-Council as a Central reserve;
(0) out of the remainder there shall be allotted—

i) a portion to each Governor’s Province for expenditure in the Province;

(1) a portion to the Governor General-in-Council for expenditure elsewhere
in British India;

(iis) a portion to the Governor General-in-Council for expenditure in Indian
States and administered areas;

in the ratio which the consumption of motor spirit in each area to which
an allotment is to be made bears to the total consumption in India during
the calendar year ending during the financial year concerned :

Provided that for the purposes of these allotments the consumption of motor
spirit in Jammu and Kashmir shall be disregarded.

(2) The portion allotted to a Governor’s Province shall be placed at the disposal
of that Province in one or more instalments, as soon as the distribution can conveniently
be made.

4 The balni:ce to the credit of the Road Awccount or of any allutinent thereof
shall not lapse at the end of the financial year.

5. No expenditure shall be incurred from any portion of the Road Account save
as hereinafter provided.

6. The Central reserve with the Goveruor General-in-Council shall be applied
firstly to defraying the cost of administering the Road Development Account, and
thereafter upon such schemes for research and intelligence and upon such special
grants-in-aid as the Governor General-in-Council may approve.

7. (1) All allotments for expenditure in British India may, subject to the previous
approval of the Governor General-in-Council to each proposal made, be expended
upon any of the following objects, namely :

(V) on the construction of new roads and bridges of any sort;

(#) on l:h?l reconstruction or substantial improvement of existing roads and
rjdges ;

(/1) on the interest and amortization of loans taken after the date of this
Resolution and spent on the construction, reconstruction or substantial
improvement of roads and bridges;

(fr) in special cases, on the maintenance of roads and bridges, constructed,
reconstructed or substantially improved from the Road Account since

. (v) in special cases, on the maintenance of roads or bridges constructed,
reconstructed or substantially improved from loan funds after the date of
this Resolution.

(2) Where any part of a provincial allotment of the Road Account is to be applied
for the payment of interest and amortization of loans under clause (fii) above, such
payment shall be a first charge on all allotments to that Province.

8. In considering proposals for the construction, reconstruction or improveme:
roads and bridges from the Road Account, the Governor Geneml-in-Coun'::il 'haunt]sn:f
in mind the present urgent need for improving the efficiency and reducing the cost of
transport by road of agricultural produce to markets and railways.

8. The following special rules shall apply to Burma, namely :

(a) The portion of the Road Akcount allotted to Burma shall be further appor-
tioned between the Shan States and the rest of Burma in the manner

" indicated in paragraph 3.

(b) Tnetead of the approval of the Governor General,-in-Council to any proposai
under paragraph 7. the approval of the Governor, after consultation with
the Federal Council, shall be required for schemes in the SBhan States, and
the approval of the Local Government, with the concurrence of the Local
Legislature, shall be required for schemes in the rest of Burma.
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10. (1) A Standing Committee for Roads shall be constituted each financial year
consisting of :

(a) the Member of the Governor ﬂ'uural’s Executive Council in clmrgo of the
.Department dealing with roads,

(b) two nominated official members of whom one shall be a Member of the
Legislative Assembly,

{c) three members elected by the Members of the Council of State from amongst
themselves, and

(d) six members elected by the Members of the Legislative Assembly from
amongst themselves.

{8) No approval to .any proposal for expenditure from the Road Account shall be
given by the Committee unless it is supported by :

(1) a majority of the members present and voting who are Members of the
Legislative Assembly, and

(%) & majority of the members of the whole Committee present and voting.
(3) All proposals for expenditure from the Central reserve and all other proposals
for expenditure from the Road Account to be made in British India (excluding
‘Burma) shall be referred by the Governor General-in- Councxl to the Standing Com-
mittee before he approves of them.
11. The functions of the Standing Committee shall be : ‘
(a) To cousider the annual budget and accounts of the Road ZAiccount.
(6) To advise upon all proposals for expenditare from the Central reserve.

(¢) To advise upon the desirability of all other proposals involving expenditure
from the Road Account in British India (excluding Burma).

(d) To advise the Covernor General-in-Council generally on all questions
relating to roads aud roud traffic which the Governor General-in-Council
may refer to them.’

Mr. 8. 0. Mitra (Chittagong and Ra]shuhl Divisions: Non-Muham-
madan Raral): On a point of order .

Mr. President (The Honourable Sir Shanmukham' Chetty): Has the
‘4 »,m. Honourable Membher moved his Resolution ?

The Honourahle Sir Frank Noyce: Yes, Sir, I started by saying that *‘I
beg to move the following Resolution’’ ahd then T read the Resolution. I
mow propose o give my reasons for moving this Resolution.

Mr. 8. 0. Mitra: The point of order is this. It is obligatory on the
Mover of a Resolution to show that the Resolution shall be clearly and
precisely expressed and shall raise substantially one definite issue. I find
‘in this. Resolution that there are at least 11 paragraphs and about two
dozen iesues raised, and I want your ruling on the point.

‘Mr. President (The Honourable Sir Shanmukham Chetty):. The definite
-issue raised is the way in which the Road Fund is to be administered.

The Honourable Member, after reading this long Resoclution, deserves
some rest. He can continue his speech temorrow.

The Assembly then adjourned till Eleven of the Clock on ‘gaturday,
the 21st April, 1984.
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